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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,

EASTERN ZONE, KOLKATA
IN
ORIGINAL APPLICATION NO. 63/2023/EZ

IN THE MATTER OF:

ANUP KUMAR eeesesn APPLICANT
VERSUS
STATE OF JHARKHAND & ORS. +....RESPONDENT(S)

N

I COUNTER AFFIDAVIT ON BEHALF OF THE GOVERNMENT OF
INDIA, MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE
CHANGE (RESPONDENT NO.2)

MOST RESPECTFULLY SHOWETH:

1. I, Shashi Shankar, Son of Late Vishnu Shankar Pathak, aged about 42 years,
&)'\9/ working as Deputy Inspector General of Forests (DIGF) in the Regional

Office at Ranchi to the Government of India Ministry of Environment,

\o -
T ¢
- iq Forest and Climate Change (MoEF&CC), having office located at 2™ Floor,
8 Y
™ {
§ Headquarter-Jharkhand State Housing Board, Harmu Chowk, Ranchi-
£3.
E ' 834002, Jharkhand, do hereby solemnly affirm and state as follows: -
{
§

2. That, at present, I am working and posted as Deputy Inspector General of

{o...

Forests (DIGF) in the Regional office at Ranchi to the Government of India
Ministry of Environment, Forest and Climate Change (MoEF&CC) and as

e 4-1 "hq,.
i ;« such, I am fully conversant with the facts and circumstances of the case from
R




%S
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records maintained in the office. [ have read and understood the contents of
the application thereof and as such authorized and competent to swear the

present affidavit.

STATEMENT OF FACTS:

3. It is humbly submitted that ‘land’ is a subject matter of State Government.
The forest areas and the legal boundaries thereof are determined and
maintained by the concerned State Govemn;ent. That being the repository of
land records, State Government has the primary responsibility to determine
status of any parcel of land, giving due regards to gazette notifications,
provisions under State and Central Acts and concerned judgements and

directions of the Hon’ble Supreme Court.

4. It is humbly submitted that the Pakri Barwadih Coal Mine Project of the
Applicant i.e. M/s National Thermal Power Corporation Ltd. (NTPC) Ltd.
located in villages Barkagaon, Itij, Chiruadih, Urub, Chepa, Kalan, Nagri,
Jugra, Sinduari, Churchu, Carahara, Sonbarsa, Pakri- Barwadih, Chepa-
Khurd, Deora-Kalan, Lakura, Langatu, Keri, Dadikalan, Tehsil Barkagaon,
District Hazaribagh, Jharkand was granted Environmental Clearance on
19.05.2006 of a production capacity of 15 MTPA in a total lease area of
3319.42 ha under the provisions of Section 12 of the Environmental Impact

Assessment Notification, 2006 subject to the compliance of the terms and

conditions.
Photocopy of the Environmental Clearance
dated 19.052009 is annexed  as
"Annexure-I")
r'.-):.‘.'-_.T"-::.I;T:r.l < b
i T Y 4 y e
L A/ K |
NS N\RFY =g /F )
\ 5 LR S D
h, \\‘v A A
‘.‘"-:ﬁt}..'-‘." & anw

476



4

5. It is humbly submitted that prior approval from the Central Government
under Section 2 of the FC Act, 1980 is mandatory for carrying out any non-

forestry activity in the forest land.

6. The Government of Jharkhand. vide letter no. 3/VanBhumi-
72/2009/2458/VP dated 06.08.2009 submitted the proposal under Section 2
of the Forest Conservation Act, 1980 to the MoEF&CC for diversion of
1026.438 ha of forest land for coal mining in Pakri Barwadih Project in
favour of M/s NTPC Ltd. in Hazaribag West Forest Division in Hazaribag

District of Jharkhand.

7. The said proposal was placed before the Forest Advisory
Committee(“FAC” for short) as formed under Section 3 of the FC Act, 1980.
Based on the recommendations of the FAC and as per the decision of the
competent authority, the Ministry on 11.05.2010 accorded Stage-I approval
vide its letter No. 8-56/2009-FC for diversion o f 1026.438 ha of forest land
for coal mining in Pakri Barwadih Project in favour of M/s NTPC Ltd. in
Hazaribag West Forest Division in Hazaribag District of Jharkhand subject

to certain conditions.

Photocopy of the Stage T Approval dated

11.05.2010 is annexed as “Annexure-II"")

8. Thereafter, the State Government submitted its compliance report on the
conditions stipulated in the Stage 1 Approval. Based on the compliance
report, the Ministry on 17.09.2010 granted Stage II Approval for diversion
of 1026.438 ha of forest land for coal mining ip Pakri Barwadih Project in

favour of M/s NTPC Ltd. in Hazaribag West Forest Division in Hazaribag

- District of Jharkhand with certain conditions.
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Photocopy of the Stage II Approval dated

17.09.2010 is annexed as “Annexure-IIT")

The condition No. 7 of Stage I Approval and condition No. 8 of Stage Il

Approval is as under:

“The user agency will take up programme for at least 50 m green belt along
the sides of the pakwa nallah and dumuhani nallah from the initial years

under the supervision of the state forest department.”

9. It is humbly submitted that NTPC submitted a representation dated
09.10.2018 to the Ministry requesting for amendment in condition no. 8 of
Stage-Il/final approval dated 17.09.2010 and condition no. 7 of Stage-I

approval dated 11.05.2010 as stated above.

10. The Ministry vide its letter dated 29.01.2019 requested the State
Government to furnish comments on the said representation and provide
documents as available with the State Government related to the instant

proposal.

11. The Regional Office, Ranchi of this Ministry vide their letter no. 5-
THA104/2009-BHU/3277 dated 09.07.2019 informed that Hon’ble NGT vide

}\;/ its order dated 18.02.2019 in OA No. 182/2016(EZ), constituted a committee
to inspect the Pakri Barwadih Coal Mining Project of M/s NTPC Ltd. and to
verify as to whether the conditions of the Forest Clearance (FC) and
Environmental Clearance (EC) are complied with by the M/s NTPC and the
inspection was carried out by the committee on 15.03.2019. During the
inspection, it was observed that some of the condition of FC approval (Stage-

. 1 and Stage-TI) were still partially complied/or where the project proponent

S Nl ;":, ' " ol b - .
f/ Q’ 7y "2 & S to take actions for complete compliance. Ministry vide its letter dated
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03.09.2019 and subsequent letter dated 23.02.2022 requested the RO, Ranchi
to take appropriate action in this matter as per provisions of Ministry’s

guidelines given under para 1.21 (iii) of Handbook of Forest (Conservation)

Act, 1980.

12. NTPC vide their representation dated 18.01.2022 again requested the
Ministry for amendment in condition no. 8 of Stage-II/ final approval dated
17.09.2010 and condition no. 7 of Stage-I approval dated 11.05.2010 with
the justification that Dumuhani nallah is flowing across the mining leases and
it will be re-aligned for which approval of Water Resource Department,
Government of Jharkhand has been obtained. In this regard, Ministry vide its
letter dated 23.02.2022 requested the State Government to provide additional

information/comments on the said representation of NTPC.

13. The Government of Jharkhand vide letter no. vanbhumi- 75/2009-1915
V.P. dated 08.07.2022 adverting PCCF, Government of Jharkhand’s letter
no. 893 dated 22.10.2020, letter no. 490 dated 13.06.2022 and letter no. 507
dateci 16.06.2022 submitted their reply in response to Ministry’s letter dated

29.01.2019 and 23.02.2022 wherein the following has been submitted:

(i) The area has been inspected by the DFO Hazaribagh and it has been
reported in his report that a 50 m green belt could be developed along Khorra
nallah which is an important rivulet providing water security to people living
downstream. Likewise in the Eastern extremity of mining area a 50 m green
belt can be developed along the riverside. However, Dumuhani Nallah which
is running in the midst of the mining area which is also the quarry area has

been found to be diverted by the user agency.

(ii)' The State Government has further informed that the user agency has
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agency at its own diverted the Dumhani nallah without prior approval of the
Central Government under the Forest (Conservation) Act, 1980. State
Government has further informed that despite standing directions of the CCF
to abide by the condition no. 8 of approval till a time amendment in the same
is granted by the Central Government, the user agency has violated the
provisions of said condition. The land used in violation of the conditions of
approval has been reported to be 37.20 ha by undertaking mining over a

stretch of 3.1 km without prior approval of the Central Government.

(iii.) The State Government has also mentioned that Ministry of Water

Resources, Government of India has granted approval for diversion of

Dumbhani nallah.

(iv) However, examination of conclusion of the report of the Ministry of
Water Resource, Government of India revealed that shifting of alignment of
Khora and Pakwa Nala have been studied by comparing the alignment during
1928 and 1978 surveys. Results indicate that there is no major shift in the
alignment and location of Khora and Pakwa Nallah. No mention of shifting

of Dumhani Nala is mentioned in the said report.

14 Thereafter the proposal was considered by the Advisory Committee
(earlier titled as Forest Advisory Committee or FAC) (“AC” for short) in its
meeting held on 09.12.2022 and the AC observed that since the lease area of
the user agency is transacted by various nallah, the issue related to impact
assessment on hydrological regimes by shifting of nallah needs to be
considered holistically and accordingly, the Committee recommended that a

Sub-Committee of the AC may be reconstituted to ascertain and report on the

W4, ., following:
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(1) Assessment of hydrological regimes of the area and impact of ongoing
mining operations of the user agency in general and Dumuhani Nallah in
particular and changes brought in by the User Agency and its impact on the

ecology of the area.

(ii) Efficacy of mitigation measures, if any, undertaken by the user agency in

their lease area.

(iii) Holistic assessment of 1787 ha of forest land involved in the mining lease
of the user agency, its present status and legitimacy of future use proposed

by the user agency.

15. That, on the basis of the recommendations of the AC, and approval of the
same by the competent authority of the MoEF&CC, New Delhi, Ministry
vide letter dated 28.12.2022 and 07.03.2023 constituted a sub-committee to

visit the area.

16. The Regional Office, Ranchi vide their letter dated
FP/JE/Min/38798/2019/1014 dated 03.04.2023 submitted a report of Sub-

Committee of AC and observed that:

(a) Prima-facie the three watersheds (Khorra, Pakwa and Dumuhani) have

been subject to extreme diversion by locals for their livelihood amelioration

well before the mining activities begun in the region.

(b) The technical expert member of the committee has suggested that the

green belt development can be notified for Khorra Nalla instead of Dumuhani

Nalla (a tributary of Khorra Nalla).

(¢) The hydrological expert member of the committee, after taking into
consxdcration the holistic approach, has concluded with the recommendation

of (i) diversion of the Dumuhani Nalla (a tributary of Khorra Nalla) for coal
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mining and (ii) restoration and conservation of the Khorra Nalla (west) and
Pakwa Nalla (east) watersheds on priority basis under supervision of the
forest department and expert hydrologists/agencies and develop their

watershed status as per the Survey of India toposheet no. 73 E/I.
Further the following was recommended by the subcommittee:

a. A team of specialists from field of Soil Engg, Agriculture Engg,
Hydrology, GIS & amp; Geology may be constituted under chairpersonship
of DFO who shall continuously study the area for assessing the impact of on-
going mining on various environmental/ecological parameter and shall

submit finding report to IRO annually.

b. UA shall generate drone survey Data on spatial and seasonal status of
Khorra Nalla & Pakwa Nalla watersheds for having first-hand information
on the current status of the Khorra and Pakwa Nalla watershed parallel to the
ongoing mining activities. The data hence collected shall help user agency to
design and develop green belt under supervision of Forest Department. For
this purpose a reputed institute, preferably located in the State, may be
engaged for data collection, processing mid interpretation in effective and
exclusive manner. The institute can also be requested to study the entire

region of 10 km from the lease boundaries for temporal land use and its

changes.

c. Study of river-aquafer interaction using non-invasive geo-physical
technique in 10 km radius of NTPC Pakribarwadih Coal mine site. The study
may help in delineation of groundwater potential zones, ground water

variation in these zones and may help in water budgeting to the surrounding.
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17. The proposal in connection with modification in condition of Stage-II
approval along with the report of the Sub-Committee was considered by the
AC in its meeting held on 25.04.2023 wherein the Committee had detailed
discussion and deliberation with the Nodal Officer (FCA), Jharkhand and
Regional Officer, IRO Ranchi. After going through the facts of the proposal
and submissions made by the Regional Officer, RO Ranchi, the Committee

recommended to modify the condition no. 8 in Stage-II approval as under:

“The user agency shall restore and conserve the Khorra Nalla (west) and
Pakwa Nalla (east) watersheds on priority basis under supervision of the
forest department and expert hydrologists/agencies and develop their
watershed status as per the Survey of India toposheet no. 73 E/I. A greenbelt
of 100 meters on either side of both Khorra Nala and Pakwa Nalla shall be

maintained”.

The Committee further observed that in total disregard to the conditions of
approval the user agency has mined out the area and changed the course of
the Dumuhani nala which was actually required to be protected and
maintained as green belt. Keeping this in view the Committee recommended
that the penalty shall be imposed for violation committed over the forest area
(1026.438 ha) without approval equal to five times the normal NPV plus
simple interest of 12 % from the date of actual violation committed till the

deposition of penalty shall be imposed.

18. The above stated recommendations of the AC was conveyed to the State

Government vide letter dated 25.05.2023.

Photocopy of the Ministry’s letter dated

25.05.2023 is annexed as “Annexure-IV”)
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19. 1t 1s most respectfully submitted that the Hon’ble Tribunal vide order
dated 24.05.2023 in Original Application No. 158/2023/PB (Anup Kumar
Vs. State of Jharkhand) had constituted a Joint committee comprising of State
PCB, Regional Officer MoEF&CC Ranchi, Divisional Forest Officer
Hazaribagh and CPCB and further directed the State PCB to act as the nodal
agency for the co-ordination and compliance of the order. The Hon’ble NGT
directed the Joint committee to visit the site, collect relevant information and

submit factual report within two months through e-mail.

20. That it is humbly submitted that Hon’ble Tribunal in Original Application
No. 158/2023/PB (Anup Kumar Vs. State of Jharkhand) transferred the
record of this matter to Eastern Zone Bench, Kolkata as Original Application
No. 63/2023/EZ (instant matter) for further proceedings in the matter and

disposed off Original Application No. 158/2023/PB.

21. That it is most respectfully submitted that in compliance of the above
order, the committee conducted the site inspection on 24.07.2023. The

recommendations of the above committee are as follows-
“Recommendations-

(i) The committee has observed that the mining operation was carried out in
violation of the condition no. 07 of stage -1 FC and condition no. 08 of the
Stage-II FC dated 17.09.2010. So, the penalty as decided by the Competent

Authority should be deposited in time.

(ii) That the mining operation is being carried out by NTPC within 1026.438
hectares of forest land transferred by the Ministry of Environment, Forest and

Climate Change, Government of India under certain conditions. Mining
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hence should be done only in confirmation to the conditions as stipulated by

the competent Authoritie(s) and not in abruption.”

22. It 1s humbly submitted that the Ministry received a DO letter No.
11/25/2023-Th.1 dated 30.10.2023 from the Secretary, Ministry of Power.
The Ministry vide letter dated 10.11.2023 forwarded the said letter to the
State Government and sought updated status on the compliance of the Stage
I Approval along with the report on the court matter in the instant case. The
reply of which is still awaited. (True copy of the letter dated 10.11.2023 is

annexed as “Annexure-V”).

23. Thereafter, the Ministry received a representation from the appellant
dated 09.11.2023 which was deliberated in a meeting held on 17.01.2024
under the Chairmanship of DGF&SS, along with the representatives of the
State Forest Department, representatives of the Regional Office, Ranchi of

the Ministry and the User Agency.

24. In the said meeting, it was decided that since the conditions have been
stipulated in the approval as per the recommendations of the Advisory
Committee, therefore the State Government shall submit a point wise
report/comments on the representation of the User Agency along with its
recommendations and thereafter the matter would be placed before the
Advisory Committee for appropriate decision in the matter. It was also
decided that the status regarding the matter may accordingly be apprised to
the Hon'ble NGT in ongoing cases related to matter. The minutes of the
meeting was conveyed to the State Government vide OM dated 22.01.2024.
Thereafter, the Ministry sent a second reminder letter on 12.02.2024.The

Mm;stry has not received the reply from the State Government as yet.

.‘\_ ;"- o
4.""'
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Photocopy of the OM dated 22.01.2024 and
reminder letter dated 12.02.2024 are
annexed as "Annexure-VI and Annexure-

VII” respectively.)

25. That in view of the forgoing submissions, this reply affidavit being filed

by the Respondent No. 2 be admitted and accepted by this Hon’ble Tribunal.

26. That this answering respondent craves leave of this Hon’ble Tribunal to

file additional information if any, till pendent lite.

27. In view of the forgoing submissions, the Hon’ble Tribunal may please to

pass such or further order as it may deem fit and proper in the given

circumstances in this case.

DEPONENT
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VERIFICATION

-------------

of this affidavit based on official record(s) maintained and information
available in the office are true and correct, no part of it is false and nothing

has been concealed there from.

” DEPONENT
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No.J-11015/692/2007-IA.11(M) Annexure- |

Government of India
Ministry of Environment & Forests
Paryavaran Bhawan.
C.G.0.Complex,
New Delhi -110510.

Dated: 19" May 2009

To

Shri A.B.Haldar
Additional General Manager (CM).

M/s National Thermal Power Corporation Ltd.,
Engineering Office Complex.,

A-8BA. Sector 24. NOIDA - 201301

Pakri Barwadih Coal Mine Project (15 MTPA) of M/s National Thermal Power Corporation Ltd. (NTPC) Ltd. located in villages Barkagaon, Itij,
Chiruadih, Urub, Chepa, Kalan, Nagri, Jugra, Sinduari, Churchu, Carahara, Sonbarsa, Pakri-Barwadih, Chepa-Khurd, Deora-Kalan, Lakura,
Langatu, Keri, Dadikalan, Tehsil Barkagaon, District Hazaribagh, Jharkand - environmental clearance — reg.

Sir,

This has reference to letter No. CC/CM&CW/MoEF/01 dated 27.06.2007 along with application for environmental clearance and subsequent letters dated
16.08.2007, 14.03.2008, and 17.03.2009 on the above-mentioned subject. The Ministry of Environment & Forests has considered your application. It has been
noted that the project is for opening a new coal mine - Pakri-Barwadih Opencast Coal mine Project of 15 million tonnes per annum (MTPA) rated
capacity for its linked Thermal Power Station. The existing project consists of Phase-I of 39 years and comprises of opencast operations only and would be
restricted to the explored lease area of 3319.42 ha. OF this area. 643.9 ha is forestland. 1950.51 ha is agricultural land. 159.64 ha is barren and wasteland. 435 ha is
grazing land. 101.22 ha is human settlements and 29.15 ha includes roads and scasonal nala. In addition, an area of 68.58 ha is being acquired outside the ML at a
distance of 2 km from the ML for township comprising 150 dwellings. There are no National Parks. Wildlife Sanctuary, Biosphere Reserves found in the 10 km
buffer zone. Barkagaon Reserve Forest is situated within the core zone and in the bufTer zone. Forestry clearance has bee applied for. There are endangered fauna
such as Sloth Bear reported in the study area. Elephant has not been reporied from the area. A monolith found within the core zone is not a centrally
protected monument. Ghagri nadi flows south of the ML at a distance of 1.5 km from west to east. Hahro nadi flows at a distance of 1.5km south of ML from
SW 1o northern direction. It is proposed to modify the natural drainage by diversion and realignment of the nalas and by construction of an embankment. OF the
total mining lease area. 25 ha is for topsoil dump. 632 ha is for external OB dump. 1785 ha is quarry area. 31 ha is for roads, 18 ha is for infrastructure and 797 ha
is undisturbed area. The project involves R&R of 17 villages. A land of 141.70 ha is being acquired as R&R site in villages Dhenga and Lakura on the eastern side
of the Block. Detailed R&R has been prepared for Phase-1 consisting of 7 villages and involving a total 2221 PAPs — Chirudih (10). Itiz (125), Nagadi (123).
Arhara (202). Pakri-Barwadih (634). Dadikalan (665). Chepakalan (460). An area outside the mining area where infrastructure will be located also involves an
R&R of a total 1068 land oustees which would also be completed in Phase-1. The balance 10 villages — Sinduari. Sonbarsa. Churchu. Jugra. Chepakhurd. Keri,
Langatu. Deoriakhurd, Urub. Barkagaon are to be taken up for R&R in subsequent phases and are under survey.

Mining will be opencast by mechanised method involving shovel-dumper and involves drilling and blasting. Rated capacity of the mine is 15 (MTPA).
Mineral transportation of coal from the mine to CHP would be by closed conveyors and by rail link to the linked TPP. Railway siding would be provided with Silo
Loading System. Ultimate working depth of the mine would be 300m below ground level (bgl). Water table in the study area during pre-monsoon is in a range of
4.24m —14.64 m and in a range of 1.52- §.54m during post-monsoon. Peak water requirement is 4576 m3/d of which 526 m3/d is for domestic consumption to be
met from ground water, and the of the remaining 4050 m3/d, 3400 m3/d would be from mine pit water and 650 m3/d form recycled water. An estimated 2118
Mm3 of OB will be generated over the life of mine (39 vears) of which 1238 Mm3 would be from western quarry (first 25 years) and 860 Mm3 would be from
eastern quarry (25 -39 year). O the 1238 Mm3 of OB form the westen quarry. 395 Mm3 of ob would be dumped externally in two external OB dumps (A and
B) and 643 Mm3 would be stored in external dump C. Max. height of the 3 dumps would be 90m. The entire OB of 860 Mm3 from eastern quarry would be
abcekfilled over an area of 665 ha and reclaimed into grazing land (223 ha) and agricultural land (442 ha) at the psot mining stage. Ultimate working depth is
300m. Life of mine at the rated capacity of 15 MTPA is 39 vears. Public Hearing was held on 16.04.2007. Mining Plan has been approved for 15 MTPA on
25.08.2006. Capital cost of the project is Rs. 4500 crores.

2. The Ministry of Environment & Forests hereby accords environmental clearance for the above-mentioned Pakri Barwadih Coal mine Project of M/s
NTPC Limited of a production capacity of 15 MTPA in a total lease area of 3319.42 ha under the provisions of Section 12 of the Environmental Impact
Assessment Notification, 2006 and subsequent amendments thereto and under MOEF Circulars there under subject to the compliance of the terms and conditions
mentioned below:

Al Specific Conditions

The environmental clearance is restricted to Phase-1 of 39 years of opencast operations involving 3319.42 ha of ML area only for which explaoration has
been completed.

No mining operations shall be undertaken in the forestland within the ML until clearance has been obtained under the provisions of FC Act, 1980.

(iii) The monoelith found within the core zone shall not be disturbed by the mining operations and a minimum 500m distance along with thick
green belt would be maintained between the eastern quarry and the monolith. A road would be created upto the monolith a park created around it
so that the monolith could be visited.

(iv) Mining shall be carried out as per statuette from the streams/nallahs flowing within the lease. Embankment to be constructed shall be based on peak
flow data and shall be at least 3m above the HFL. The slope of the embankment shall at least 2:1 towards the ML and shall be stabilised with plantation. The
CWPRS would be engaged for the design and study of realignment of the drains/nalas flowing across the ML and creation of embankment, and also obtain
approval of the State Government for diversion of the nalas

(v) Topsoll should be stacked properly with proper slope at earmarked site(s) and should not be kept active and shall be used for reclamation and
development of green belt.

(vi) OB should be stacked at earmarked three external OB dumpsite within ML area of a maximum height of 90m. A minimum of 500m shall be
maintained and thick green belt developed between the habitation and OB dumps particularly that of Barkhagaon. The option of raising the level of
grazing land created after backfilling the quarry by 10m or so shall be examined so to reduce the overall OD dump height. Slope stability tests may
be undertaken and the feasibility of backfilling depending on the type of cost effective technology available at that stage shall be re-examined. The

s ——————————————
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anmatF slope of the dump shall not exceed 287, Monitoring and management of reclaimed dumpsite should continue until the vegetation becomes self-sustaining.
Compliance status should be submitted to the Ministry of Environment & Forests and its Regional office located at Bhubaneshwar on yearly basis. :

Catch drains and siltation ponds of appropriate size should be constructed to arrest silt and sediment flows from soil, OB and mineral dumps. The waler so
collected should be utilised for watering the mine area. roads. green belt development, ete. The drains should be regularly desilted and maintained properly.
Garland drains (size. gradient and length) and sump capacity should be designed keeping 50% safety margin over and above the peak sudden rainfall and
maximum discharge in the area adjoining the mine site. Sump capacity should also provided adequate retention period to allow proper settling of silt material.

Dimension of the retaining wall at the toe of the dumps and OB benches within the mine to check run-off and siltation should be based on the rainfall data.

(i:_:) The maiq haul road of 6 km within the core zone shall be metalled. A 3-tier avenue plantation shall be developed along the main approach roads and haul roads.
Mineral transportation from CHP to Railway siding shall be by closed belt conveyor of a length of 7km. The railway siding shall be provided with Silo Rapid Loading System.

(x) Drills should be wet operated only.

(xi) Controlled blasting should be practiced with use of delay detonators. The mitigative measures for control of ground vibrations and to arrest the fly rocks and
boulders should be implemented.

(xii) N(_) additional groundwater (bore well) shall be used for mining operations. Additional water if any required for the project shall be used from recycled
water or mine discharge water or rainwater collected in rainwater harvesting pits within the CML.

Regular monitoring of groundwater level and quality should be carried out by establishing a network of exiting wells and construction of new peizometers. The
monitoring for quantity should be done four times a year in pre-monsoon (May). monsoon (August). post-monsoon (November) and winter (January) seasons and
for quality in May. Data thus collected should be submitted to the Ministry of Environment & Forests and to the Central Pollution Control Board quarterly within
one month of monitoring. Rainwater structures shall be erected in the core and buffer zone. in case monitoring indicates a decline in water table.

(xiv)  The project authorities should meet water requirement of nearby village(s) in case the village wells go dry due to dewatering of mine.

Sewage treatment plant of adequate capacity shall be installed in the colony. ETP should also be provided for workshop and CHP wastewater. Treated
wastewater meeting prescribed norms only shall be recycled for mining operations to the extent possible and permitted to be discharged in to the natural water
courses only if it meets the prescribed standards.

The total area that shall be brought under afforestation at the time of mine closure shall not be less than 1199 ha which includes reclaimed topsoil soil dump area
(25 ha). external OB dump (632 ha). backfilled area (524 ha). along ML boundary. embankment and undisturbed area. along roads and infrastructure, green belt
(18 ha). and in township outside the lease by planting native species in consultation with the local DFO/Agriculture Department. The density of the trees should be
around 2500 plants per ha.

A Progressive Mine Closure Plan shall be implemented by reclamation of 524 ha. of the total quarry area of 1783 ha. which shall be backfilled and atforested by
planting native plant species in consultation with the local DFO/Agriculture Department. The density of the trees should be around 2500 plants per ha. OF the total
reclaimed backfilled area. 223 ha shall be grazing land and 442 ha shall be agricultural land for utilisation of the villagers.

Of the balance 1261 ha of quarry area, an arca of 596 ha of decolaed area/void being converted into a water reservoir shall be gently sloped and the
the upper benches of the reservoir shall be terraced and stabilised with plantation and the remaining 665 ha is for public use for Phase-2 of the project.

(xviii) Besides carrying out regular periodic health check up of their workers. 10% of the workers identified from workforce engaged in active mining
operations shall be subjected to health check up for occupational diseases and hearing impairment, if any. through an agency such as NIOH, Ahmedabad within a
period of one year and the results reported to this Ministry and to DGMS.

(xix) A detailed R&R Plan for the life of the project comprising land losers, homestead losers and land and homestead losers. including tribals to be displaced
from the project area shall be prepared and implemented in a stipulated time—frame. Phase-l of the R&R comprising of 2221 PAPs shall be implemented within
one year. The compensation shall be not less than that specified in the National R&R Policy. Provision shall also be made in the R&R Plan to take care of the land
less labourers and the tribals. The total expenditure on R&R shall not be less than Rs. 700 crores. which includes land acquisition (Rs. 30 crores) and R&R (350
crores). Alternate livelihood and skill development programmes and schemes shall be implemented as part of R&R and CSR.

(xx) The project authorities shall carry out a pre-mining socio-economic survey based on the UNDP Human Development Report and monitor the socio-
economic status once every three years and maintain records thereof and report in their Annual Report, the socio-economic impact of R&R and CSR activities.

(xxi) For monitoring land use pattern and for post mining land use, a time series of landuse maps, based on satellite imagery (on a scale of 1: 5000) of the
core zone and buffer zone, from the start of the project until end of mine life shall be prepared once in 3 years (for any ane particular season which is
consistent in the time series), and the report submitted to MOEF and its Regional office at Bhubaneshwar.

(xxii) A Final Mine Closure Plan along with details of Corpus Fund should be submitted to the Ministry of Environment & Forests 5 years in advance of final
mine closure for approval.

B. General Conditions
(i) No change in mining technology and scope of working shall be made without prior approval of the Ministry of Environment and Forests.
(ii) No change in the calendar plan including excavation. quantum of mineral coal and waste shall be made.
(iii) Four ambient air quality monitoring stations shall be established in the core zone as well as in the buffer zone. formonitoring SPM. RPM. SO2. NOx
and heavy metals such as Hg, Pb. Cr. As. etc. Location of the stations shall be decided based on the n1c1§?|‘{ai§§iyal data;-topographical features and
environmentally and ecologically sensitive targets in consultation with the State Pollution Control Board. f F . OBIH N

e L T o I

(iv) Fugitive dust emissions (SPM and RSPM and heavy metals such as Hg. Pb. Cr.. As, etc) from all the s;w?cc{s s}ﬁﬂ-ﬁl‘ej-u)}ﬁﬁ)lléci regularly monitored
and data recorded properly. Water spraying arrangement on haul roads, wagon loading. dump trucks (loading and unloading) pgints shiaihbe provided and properly
maintained. : ; e
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(v) Data on ambient air quality (SPM. RSPM. SO2. NOx and heavy metals such as Hg. Pb. Cr. As. etc)) shall be 'rengIarly submitted to the Ministry
‘including its Regional Office at Bhopal and to the State Pollution Control Board and the Central Pollution Con?ml Board o:me in six monthf?. _ -
(vi) :\dequate measures shall be taken for control of noise levels below 85 dBA in the work environment. Workers engaged in blasting and drilling

operations, operation of HEMM, ete shall be provided with ear plugs/muffs,

(vii) Industrial wastewater (workshop and wastewater from the mine) shall be properly collected, treated so as to conform to the standards prescribed under
GSR 422 (E) dated 19™ May 1993 and 31! December 1993 or as amended from time to time before discharge. Qil and grease trap shall be installed before
discharge of workshop effluents.

(viii) Vehicular emissions shall be kept under control and regularly monitored.

(ix) Environmental laboratory shall be established with adequate number and type of pollution monitoring and analysis equipment in consultation with
the State Pollution Control Board.

(x) Personnel working in dusty areas shall wear protective respiratory devices and they shall also be provided with adequate training and information on
safety and health aspects. o )

Occupational health surveillance programme of the workers shall be undertaken periodically to observe any contractions due to exposure to dust and to
take corrective measures, if needed.

(xi) A separate environmental management cell with suitable qualified personnel shall be set up under the control of a Senior Executive, who will report
directly to the Head of the company.

(xii) The funds earmarked for environmental protection measures shall be kept in separate account and shall not be diverted for other purpose. Year-wise
expenditure shall be reported to this Ministry and its Regional Office at Bhopal.

(xiii) The Regional Office of this Ministry located at Bhopal shall monitor compliance of the stipulated conditions. The Project authorities shall extend full
cooperation to the office(s) of the Regional Office by furnishing the requisite data/ information/monitoring reports.

(xiv) A copy of the will be marked to concerned Panchayat/ local NGO, if any, from whom any suggestion/representation has been received while
processing the proposal.

(xv) State Pollution Control Board shall display a copy of the clearance letter at the Regional  Office. District Industry Centre and Collector’s
Office/Tehsildar’s Office for 30 days,

(xvi) The Project authorities shall advertise at least in two local newspapers widely circulated around the project, one of which shall be in the vernacular
language of the locality concerned within seven days of the clearance letter informing that the project has been accorded environmental clearance and a copy of
the clearance letter is available with the State Pollution control Board and may also be seen at the website of the ministry of Environment & Forests at
http://envfornic.in. The compliance status shall also be uploaded by the project authorities in their website and regularly updated at least once in six months so as
to bring the same in the public domain. The data shall also be displayed at the entrance of the project premises and mines office and in corporate office.

3 The Ministry or any other competent authority may stipulate any further condition for environmental protection.

4. Failure to comply with any of the conditions mentioned above may result in withdrawal of this clearance and attract the provisions of the
Environment (Protection) Act. 1986.

3. The above conditions will be enforced inier-alia. under the provisions of the Water (Prevention & Control of Pollution) Act. 1974, the Air (Prevention
& Control of Pollution) Act. 1981, the Environment (Protection) Act. 1986 and the Public Liability Insurance Act. 1991 along with their amendments and Rules,
The proponent shall ensure to provide for the costs incurred for taking up remedial measures in case of soil contamination, contamination of groundwater and
surface water, and occupational and other diseases due to the mining operations.

(Dr.T.Chandini)

Director
Copy to:

1. Secretary, Ministry of Coal, New Delhi.

2. Secretary. Department of Environment & Forests. Government of | harkand, Secretariat, Ranchi.

3. Chief Conservator of Forests, Regional office (EZ). Ministry of Environment & Forests. A-31. C handrashekarpur. Bhubaneshwar — 751023,

4. Chairman, Jharkand State Pollution Control Board. T.A. Division Building (Ground Floor). H.E.C., Dhurwa. Ranchi — 834004,

5. Chairman, Central Pollution Control Board, CBD-cum-Office Complex. East Arjun Nagar, New Delhi -110032.

6. Member-Secretary, Central Ground Water Authority. Ministry of Water Resources, Curzon Road Barracks. A-2. W-3 Kasturba Gandhi Marg, New Delhi.

7. District Collector. Hazaribagh, Government of Jharkand.

8. Monitoring File 9. Guard File 10, Record File

(Dr. T.Chandini)
Director
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F. No. §-536/2009 - FC
Government of India
Ministry of Environment & Forests
(FC Division)
Paryavaran Bhawan,
CGO Complex, Lodhi Road,
New Delhi - 110510
Dated: 11" May, 2010
To :
T'he Principal Secretary (Forests),
Government of Jharkhand,
Ranchi.

Sub: Diversion of 1026.438 ha of forest land for coal mining from Pakribarwadih
Project in favour of M/s. NTPC in Hazaribagh West Forest Division in
Hazaribagh district of Jharkhand.

Sir,

I am direcied (o refer to the State Governmen's letter no. 3/VanBhumi-
78£20002458/VP dated 06.08.2009 on the subject mentioned above seeking prior
approval of the Central Government under section-2 of the Forest (Conservation) Act,
1980, and to say that the proposal has been examined by the Forest Advisory Commitice
constituted by the Central Government under section-3 of the said Act.

After careful examination of the proposal of the State Government, the Cennial
Government hereby conveys the recommendations ol the Forest Advisory Committee [or
diversion of 1026.438 ha of forest land for coal mining from Pakribarwadih Project in
favour of M/s NTPC in Hazaribagh West Forest Division in Hozaribagh district of
Tharlthand subject to fullillment of the following conditions:

. (i) The Compensstory Afforesianon (CA) will be raised and maintained over
double the degraded forest Jand ie. 1026.438 x 2= 2053 hu at the cost of
Liser Agency.

(it} The User Agency will submit the details of area identified for Compensatory
Afforestation on SO toposheet of 1:50,000 scale.

(ifi) The User Agency shall transfer the cosl (incorporating the current Wage
structure) of rmising and maintaining Compensatory Afforcstation to the
Adhoc CAMPA through State Forest Department. .

2 The State Government shall charge the Net Present Value of the forest acen
diverted under this proposal from the User Agency as per the Judgement of the
Hon'ble Supreme Court of India dated 28.03.2008 & 09.05.2008 in IA No. 566 in
WP (€7) No. 202/1995 and as per the guidelines issued by this Ministry vide letier
No. 5-3/2007-FC dated 05.02.2009 in this regard.

* 3 The User Agency shall furish an undertaking to pay the additional NPV, if 50

¢ Annexure- |l
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datermined, as per the final decision of Hon'lle Supreme Cowrt of India,

4. All the funils received from the User Agency under the project shall be transterned
tw Ad-hoe CAMPA in account number CA 1387 of Comoration Bank, Biock-11,
CGO Complex, Phase-1, Lodhi Road, New Delhi- 110 510.

S, ‘I'ne [ollowing aetivities shall be underaken by the User Apency under
supervision of the State Forest Departnient at the proieet cost: .

(i) Proper mitigative measures o minimize soil erosion and choking of streams
shall be prepared and implemented.

(i) Planting of adequate drought hardy plant species and sowing of seeds to
wirest soil erosion.

* (i) Construction of check dams, retention/toe walls to arest gliding down of
1he excavated materiz along the confour.

6. The User Agency will ensure the dumping of OB as per the plan and will submit
the duly approved phased Reclamalion plan along with the compliance report.

7. The user agency will wake up programme for at least SO m greenbelt along the
sides af the Pakwa nallah and Dumuhani nallah from the initial years under the
supervision of the State Forest department.

8 The coal evacuation will be done through high speed conveyer of 20 meter wilth
running at a height sufficient to allow all tall wild animals inchiding elephants.
The installation of such system will be undertaken under the supervision of the
CWLW of the State.
9. The User agency will undenake comprehensive soil conservation measures at the
project cost.

“10. The period of diversion under this approval shall be pwenty (20) ycars or
coterminous with the mining lease subject to possession of valid lease by User
Ageney under the MMDR Act, 1957.

11, The State Govt 10 review the proposed rehubilitation policy to reconsider the
R&R issues of landless people in the light of the R&R policy of Orissa with
respect to landless and also compare with the draft R&R of the Govt. of India.
The revised R&R package should be submitted along with compliance report.

“12. The user agency will sssist the State Government in consesvation and
preservation of flors and fauna of the area in accordance with the plan prepared
by the Chief Wildlife Warden of the State.

13, The forest Tand shall not be used for any purpose other than that specified in the
proposal.
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| <14 No labor camps shall be set up inside the forest area.

+ 15, The user agency shall provide fuel wood preferably alternute fuel to the labowrers
working at the site to avoid damage / felling of trees.

* 16. The user agency will obtin Environmental clearance and any other clearances
required for such project before the final approval,

17. The user agency will obtain the clearance under the provisions of ST&OTFD
(Recognition of Forest Rights) Act, 2006 before the final approval and will
submit certificate fowards the settlement of all claims and rights over the
proposed forest land under the Act, along with the compliance report, as p=r the ; ;
advisory dated 03.08.2009 issued by MoEF, !

“18. Any other condition that the CCF (Central), Regional Office, Bhubaneshwar,
may impose fram time to time for protection and impravement of flora and fauna
in the forest area. shall also be applicable,

19, The [erest land thus diverted shall be non-transferable. Whenever the forest land
is not required, it shall be surrendered 1o the State Forest Department under
mtimation to this Ministry.

After receipt of the compliance report on fulfillment of the conditions mentioned
abave, the Central Government shall consider the handing over of forest land for non-
fiorest purposes under section-2 of the Forest (Conservation) Act, 1980,

Yours faithfully,

.f'/‘_
(C.D. Singh)

Sr. Assistant Inspector Genersl of Forests
Copy to:- :

The Principal Chief Conservator of Forests, Government of Jharkhand, Ranchi. |

The Nadal Officer (F('A), O/o the PCCF, Government of Tharkhand, Ranchi.

The Chief conservator of Forest (Central), Eastern Regional Office, Bhubaneshwar,

User Agency for information.

Monitoring cell.

Guard File. I!
[

ST VRS

Sr. Asgistant Inspector General of Forests
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. I, No. §-56/2009-FC
Government of Intda
Ministry of Environment and Forests
(F.C. Division)
PParyavaron Pihuwitn,
CGO Complex, Lodhl Rord,
New Delhi - 110 510
- Dated: 17" September, 2010
Q -
‘Ihe Principal Secretary (Forests),
Government of Jharkhand,
Ranchi.

Sub:- Diversion of 1026.438 ha of Torest land for coal mining from Pakribarwadih
Project in favour of M. NTPC in Hazaribagh West Forest Division in
Hazaribugh district of Jharkhand.

Sir,

{ am directed 1o refer to the State Govt. Jetter no 3V anBhumi-752009/2458NVT
dated 06082009 on the subject cited above secking prior approval of the Central
Government under the Farest [Conservation) Act, 1980, After cureful consideration of
{he proposal by the Forest Advisory Commitice constituted under secticn-3 of the said
Act in-principle npproval wis granted vide this Ministry’s letter of even number dated
11.05.2010 subject to Rulfillment of certain conditions. The State Govemnment hns
furnighed vompliance report in respect of the conditions stipulated in the in-principle
approval and has requested the Ceniral Government ta gram final approval.

In this conncetion, | om directed to say that on the hasis of the compliance repart
furnished by the State Government vide letter no. dated 16.08 2010, approval of the
Central Government js hereby granted under section-2 of the Forest {Conservation) Asl,
1980 for diversion of 1026438 ha of forest land for coal mining from Pakribarwadih
Project in favour of M/s, MTPC m Hazaribagh West Forest Division in Hazaribaghy
distriet of Jharkhand subject o fulfiltment of the following conditions:

1. Lepal smtus of forest lond ghall remain urchanged.

2. a  Compensatory afforestation shall be raised and maintained by the Staic
Forest Department at the project cost

b Fencing, protection and regeneration of the saofety zone area shall be done
at the project cost. Besides this, afforestation on degruded forest Jand. to be
selected elsewhere, measuring one and a half times the sren under safety
zane, shall also be done at the project cost

L

Wherever possible and fec fniently  feasibie, the User Agency shall
unidertake aflorestation moasures in the blanks within the Jease area, a5 well
us along the roads outside the lease area diverted under (his approval. in
RN comsultation with the State Forest Department at the project cost.

L]

. ...r""{
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Following activities shull be undertaken by the User Apency under the
supervision of the State Forest Department at the project cost:

(i) Proper mitigative measures 0 minimize soil erosion and choking of
streams shall be prepared and implemented.

(i} Planting of adequate drought hardy plant species and sowing of sceds to
ATTEST s0il erosion,

{iii}  Construction of eheck dams, relention / toe walls o arrest sliding down of
the excavated matcrial along the contaur.

(ivi The areas shall be reclaimed keeping in view the internatiopal practice of
stabilizing the dumps by grading / benching so that angles of repose
(normaliy less than 28 at any given place) are maintained.

(v} The top soil management plan should be strictly adhered to.

Tl forest land shall not be used toy any purpase other than that specified in the
proposal.

The User Agency shall furnish an undertaking to pay the additional NPV, if s

determined, as per the finel decision of Fon'ble Supreme Court of [ndia.

The approval under the Forest (Canservation) Act. 1980 is subject to the
clearance under the Eaviranment (Protection) Act, 1936,

The user agency will make arrangement lor tree supply of coal to labourers and
stalT working on the project site so as to avoid any pressure on the adiacent fbrest

Aareas.

grecnbelt along the
itial years under the

P programme for al loast S
and Durubari nafla from

The canl evacuation will be done through high speed conveyer of 20 meter width
running at a height sufficient to allow all tall wild animals including elephants.
The installation of such system will be undertaken under the supervision of the
CWLW of the State.

The State Gowt. o implement the rehabilitation policy of the State with respect to
landless as submitted wilh the compliance repart.

The user agency will assist the State Governmenl in conservation and
preservation of flora and fauna of the area in accurdance with the plen prepared
by the Chief Wildlife Warden of the State.

The forest land shall not be used for any purpose other than that specified in the

495
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e o

proqosad,
13, No labour camyps shall be set up mside the forest avea.

I4: The user agency shall provide fuel wood preferably ulternate fuel 1o the luhourers
working atthe site (o avord damage / felling of trees,

15 The period of permission tor lease under the Forest (Conservation) Act, 1980 will
be for 20 years or co-terminus witly the mining lease subject 1o possassion of
valid lease by User Agency under the MMTIR Act, 1957,

16, Demarcation of mining lease ares will be done on the ground at project cost
using four feet high reinfurced cement concrete pillars with serfal nurnbers,
Torward & back bearinps ind distance from pillar to pillas

Mining / reclamation schedule shall be implemented by the aser agency ar their
cost as per Environmental Management Plan / phased reclamation programme.
The annual report about the progress of reclamation should be submitted 1o the
CCF (Ceniral). Bhubaneshwar,

I8, The user agency shull also take up study on soil erosion / soil Dow ftom the over-
burden areas with the help of GIS in consultation with the forest department.

19, The aser agency shall take up the de=silting of the village tanks within hive km
area [ron the mine lease boundary as a Corporate’s social responsibility 3o as 1o
mitigate the impact of siltation of such tanks if any.

<8, Any other condition that the Chief Conservator of Farests (Central), Regional
Office, Bhubaneshwir may impose trom time o in the interest of conservaton,

protection or development of forests.
Youses faithlully.

/

{C.D. 5ingh)
Sr Assietant Ingpeetor (ieneral of Forests
Copy to:-

The Principal Chief Conservator of Forests Government of Jiukhand, Ranchi.
The Nodal Olficer, Office of the PCCF, Government of Jharkhiand, Ranchi.
The Chaet Conservator of Foresl, Regional OMce, Bhubaneshwar
Liser Agency for information.

Monitoring cell of the I'C’ section

6. Guard file.

Sk

(€.D. Bingh)
St Assistant Inspector General of Forests
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1/44677 /2023

Government of India
Ministry of Environment, Forests and Climate Change
(Forest Conservation Division)
Indira Paryavaran Bhawan,
Aliganj, Jor Bag Road,
New Delhi - 110003
Dated: 25'" May, 2023
To,

The Principal Secretary (Forests),
Government of Jharkhand,
Ranchi

Subject:Diversion of 1026.438 ha of forest land for coal mining Pakribarwadih
Project in favour of M/s NTPC Ltd. in Hazaribag West Forest Division in

Hazaribag District of Jharkhand - Modification in_condition of Stage-ll
approval and violation of FC Act - regarding.

Madam/Sir,

| am directed to refer to the State Government of Jharkhand'’s letter no. vanbhumi-
75/2009-1915 V.P. dated 08.07.2022 requesting for modification of condition no. 8
o f Stage-ll approval dated 17.09.2010 issued under Section 2 (i) of Forest
(Conservation) Act, 1980. The said condition at Sr no. 8 of the approval dated
17.09.2010 is as under:

“The user agency will take up program for at least 50 m green belt along the sides
of the Pakwa nallah and Dumhani nallah from the initial years under the
supervision of the state forest department”.

2. The request of the State Government was considered by the Advisory
Committee in its meeting held on 25.04.2023. After careful examination of the
request of the State Government, on the basis of the recommendations of the
Advisory Committee, and its acceptance by the competent authority in this Ministry,
the Central Government hereby accords its approval to modify the condition no. 8
of the Stage-Il approval dated 17.09.2010 as under:

“The user agency shall restore and conserve the Khorra Nalla (west) and Pakwa
Nalla (east) watersheds on priority basis under supervision of the forest department
and expert hydrologists/agencies and develop their watershed status as per the
Survey of India toposheet no. 73 E/I. A greenbelt of 100 meters on either side of
both Khorra Nala and Pakwa Nalla shall be maintained"”.

3. Further, in total disregard to the conditions of approval, the user agency has
mined out the area and changed the course of the Dumuhani nala which was
actually required to be protected and maintained as green belt. In view of this, it
has been decided that the penalty shall be imposed for violation committed over

§ mﬂ_,iglgi?rest area (1026.438 ha) without approval equal to five times the normal NPV
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plus simple interest of 12 % from the date of actual violation committed till the
deposition of penalty.

4. The remaining conditions stipulated in approval dated17.09.2010 for instant
proposal shall remain the same.

5. This issues with the approval of competent authority.

Yours faithfully,

Signed by Sd/-
Suneet Bhardwaj (Suneet Bhardwaj)
Date: 25-05-2023 15:00:30 Assistant Inspector General of Forests

Copy to:

1. Principal Chief Conservation of Forests, Government of Jharkhand, Ranchi
2. Regional Officer, Integrated Regional Office (Eastern Zone), Ranchi

3. Nodal Officer, O/o the PCCF, Govt.of Jharkhand, Ranchi

4. User Agency

5. Monitoring Cell, FC Division, MoEF&CC, New Delhi

24
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1/57367/2023 Annexure- V
Government of India
Ministry of Environment, Forest and Climate Change
(Forest Conservation Division)

Indira Paryavaran Bhawan,

Aliganj, Jor Bagh Road

New Delhi-110 003.

Dated:10 November, 2023

To,

The Principal Secretary (Forests),
Government of Jharkhand,
Ranchi.

Subject: Diversion of 1026.438 ha of forest land for coal mining Pakribarwadih Project in
favour of M/s NTPC Ltd. in Hazaribag West Forest Division in Hazaribag District of
Jharkhand.

Madam/Sir,

| am directed to enclosed herewith a copy of D.O. letter No. 11/25/2023-Th.1 dated
30.10.2023 (copy enclosed) on above subject as received from the Secretary, Ministry of
Power proposing a meeting between Ministry of Power, Ministry of Environment Forest and
Climate Change (MoEF&CC) & Ministry of Coal for amicable resolution of the issue.

In this regard, the State Government is requested to furnish the updated status of the proposal

and status of the compliance of the conditions stipulated in the Stage-1 approval, along with
the report/comments on the court matter in the instant case for further necessary action.

Yours faithfully,

Signed by Sd/-
Suneet Bhardwa — (Suneet Bhardwayj)
Date: 10-11-2023 10:32:29 Assistant Inspector General of Forests

Copy to:

1. The PCCF (HoFF), Department of Forest, Government of Jharkhand, Ranchi:

2. The DDG (Central), Regional Office, MoEF&CC, Ranchi:

3. The Addl. PCCF-cum-Nodal Officer (FCA), Department of Forest, Government of
Jharkhand, Ranchi;

4. User Agency;

S

. Monitoring Cell, FC Division, McEF&CC, New Delhi.

1
Generated from eOffice by SYED SHAMS ABBAS, Associate Legal(SSA)-FC, ASSOCIATE (LEGAL) - C, MOEFCC on 09/01/2024 03:20 PM
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1054658/2028/FC
7 et ST, Ay, ART THR
Pasilesj Agaiwal. .k, e P s/ wifaw e, =i fReeh-110001
Secretary RS SN Government of India
FYSETCCRShOIONS  ummk Ngn[sw of Powar
| s Shram Shakti Bhawan, New Delhi - 110001
A IR SAACHATEAS ) Tele : 23710271123711316
] DY. NGw DG Blporens Fax : 23721487
: Date...24 L2 fo 2D esee .O/p Sscratary(LN) E-mail : secy-power@nic.in
: po No.:'l‘lf251r'2l}?;‘3-;h.fa i Dy_NDng__I—L&},‘;!,E_ October 30, 2023
pato.. 3. LLCL23..
Dear Ms Namndam,

E o\ rae/nngg

Ertl 28

Yours sincsrely
Saéd- 0.7 - : B
Encl: As Above W YT e s
5 et (Pankaj Agarwal)
; AS (TK) I
Ms. Leena Nanadan “TeFe)
Seccretary, Fal
Ministry of Enviormment, Forest and Climate Change 211
Jor Bagh, New Delhi A (RS

As you may be aware that, NTPC Ltd. was allocated Paki Berwadih Coal Mining Project
(PBCMP) located in Narih Karanpura Coalflelds, Jharkhand. Stage- and Stage-ll forest clearance was
granted by MoEF&CC on 11.05.2010 & 19.09.2010 respectively, PBCMP is an operational mine which
has produced 47.75 milion tonnes of coal il Mar23 and is expected to reach its peak rated capacily of
15 million tonnes in FY 23-24 which is also the coal production target set by the Ministry for this fiscal, [
PBCMP is a basket mine which supplies to eround 20 Thermal Power Plants (hat are ciitical to power
supply scenaria in the country.

2. NTPC vide letter dated 17.10,2023 (copy enclosed) has informed that MoEF&CC had issued an
amendmentin 2023 along with the imposition of penal NPV (5 times the normal NPV) for the enfire forest
area (1026438 Ha) diverted for the project along with maintaining a greenbelt of 100m (egainstrequested
15m) on sither side of ‘Pakwa Nala’ and *Khorra Nala', However, 'Dumuhani Nzla' neads to bs divered
for expansion of mine to enhance coal production. NTPC represented through Forest depariment, Govt,
of Jharkhand, for review of decision of Forest Advisory Committee (FAC). However, DFO, Hazaribagh
fssued a demand notice for payment of Rs 857.52 Cr s per the recommendations. Further, Forest
clearance Stage-ll of Parkri Barwadih {Norih West) Project has also been linked with the paymeni of sald
penally. A brief on the issue is enclosed.

3 Subsequently, NTPC filed an appeal before Hon'ble NGT . Eastern Bench against the demand of
the penalty. Hon'ble NGT in its first hearing dated 01.08.2023 has ordered interim slay on the operation
of DFO, Hazaribagh demand notice dated 14.05.2023. The stay has been extended vide subsequent
ordars and matter is scheduled for hearing on 23.11.2023.

4, In view of the above, may | propose a meeting belween Minstry of Power, Minstry of
Environment Forest and Climate Change (MoEF&CC) & Ministry of Coal for amicable resolution of the
issue. Your kind convenience is solicited for the proposed meeling.

J-ua_nd.c.)'l_do,

-T0 %‘“"') OW_ -
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Sl YED SHAMS ABBAS, Associate Legal(S5A)-FC, ASSOCIATE (l__-‘_’)_-_c—'&gEFcc on 09/01/2024 O =
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Government of India
Ministry of Environment, Forest and Climate Change
(Forest Conservation Division)
Indira Paryavaran Bhawan,
Jor Bag Road, Aliganj,
New Delhi— 110003
Dated:2= uary, 2024
OFFICE MEMORANDUM

Subject: Diversion of 1026.438 ha of forest land for coal mining Pakribarwadih Project in
favour of M/s NTPC Ltd. in Hazaribag West Forest Division in Hazaribag District of
Jharkhand - regarding.

| am directed to enclose herewith a copy of Minutes of the meeting held on 17.01.2024 under
the Chairmanship of DGF&SS, MoEF&CC, New Delhi regarding the proposal for diversion of
1026.438 ha of forest land for coal mining Pakribarwadih Project in favour of M/s NTPC Ltd. in
Hazaribag West Forest Division in Hazaribag District of Jharkhand for information and further
necessary action in the matter.

Encl: As Above e
(SuneetBiardwa))

Assistant Inspector General of Forests

To,

The Principal Secretary (Forests),
Government of Jharkhand,
Ranchl.

Copy lo:

1. The PCCF (HoFF), Department of Forest, Government of Jharkhand, Ranchi:

2. The Dy. DGF (GCentral), Regional Office, MoEF&CGC, Ranchi:

3. The Nodal Officer (FCA), Department of Forest, Government of Jharkhand, Ranchi:
4. User Agency i.e. M/s NTPC Ltd;

5. PPS to DGF &SS/ADG (FC)/IGF (FC), MoEF&CC, New Delhi.
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Minutes of Meeting held under the chairmanship of DGF&SS, MoEF&CC on 17.01.2024
regarding the proposal for diversion of 1026.438 ha of forest land for coal mining
Pakribarwadih Project in favour of M/s NTPC Ltd. in Hazaribagh West Forest Division in
Hazaribag District of Jharkhand.

A meeting was held under the chairmanship of DGF&SS, MoEF&CC on 17.01.2024 in
MoEF&CC at Indira Paryavaran Bhawan New Delhi, regarding the representation dated
09.11.2023 received from the user agency i.e. M.s NTPC Limited.

The IGF(FC) gave a detailed background of the matter and explained that the user
agency(NTPC) carried out illegal mining in Dumuhani nalah in total disregard to the conditions
of approval and changed the course of Dumuhani nala which was actually required to be
protected and maintained as green belt. Keeping this in view and based upon the
recommendations of the Advisory Committee, the penalty has been imposed for violation
committed over the forest area (1026.438 ha).

The User Agency in its representation has requested to reconsider the conditions imposed by
the Ministry vide letter dated 25.05.2023 and the following relaxations have been sought:

a. Waival of penal NPV imposed on the NTPC for Pakri-Barwadih coal mining project.

b. Delinking of Stage-Il forest clearance of Pakri Barwadih (North-West) with the deposition
of penal NPV of PBCMP.

c. Permit to maintaining of green belt of 15 m along Pakwa and Khora Nala in line with the
regulation no. 149 of Coal Mines regulation, 2017.

The representatives of the User Agency gave a detailed presentation on the subject. The
matter was deliberated in detail with the PCCF (HoFF), Nodal Officer State of Jharkhand,
DDGF Regional Office Ranchi and the User Agency.

It was observed that the Secretary, Ministry of Power vide their DO letter dated 30.10.2023
proposed a meeting between Ministry of Power, Ministry of Environment Forest and Climate
Change (MoEF&CC) and Ministry of Coal for amicable resolution of the issue. The Ministry
vide letter dated 10.11.2023 requested the State Government to furnish the updated status of
the preposal and status of the compliance of the conditions stipulated in the Stage-| approval
along with the report/comments on the court matter in the instant case. The reply from the
State Government in this regard is still awaited, which is required for taking further necessary
action in the matter.

After detailed deliberations in the matter, it was decided that since the conditions have been
stipulated in the approval as per the recommendations of the Advisory Committee, therefore
the State Government shall submit a point wise report/comments on the representation of the
User Agency along with its recommendations and thereafter the matter would be placed

before the Advisory Committee for appropriate decision in the matter. It was also decided

that the status regarding the matter may accordingly be apprised to the
Hon'ble NGT in ongoing cases related to matter.

The meeting ended with a vote of thanks to the Chair.

List of Officers present in the meeting

a) Ministry of Environment, Forest and Climate Change (MoEF&CC)
i. Sh. Jitendra Kumar, DGF&SS, MoEF&CC

ii. Sh. S.P. ‘r;adav- ADGF (FC)

iii. Sh. A.T. Mishra - Dy. DGF, Regional Office, MoEF&CC, Ranchi
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iv. Sh. Ramesh Kumar Pandey- IGF (FC)

v. Sh. Suneet Bhardwaj, AIGF (FC)

vi. Sh. Pamposh Mohan Koul, T.O (Forestry)

b) Representatives from State Forest Department

i. Dr. Sanjay Srivastava, PCCF & HoFF, Jharkhand

ii. Sh. Shashikar Samanta, PCCF & Nodal Officer(FCA), Jharkhand
¢) Representative from User Agency i.e. M/s NTPC Lid.
i. Sh. Shivam Srivastava, Director(Fuel)

ii. Dr. Vijay Prakash, Executive Director (Env. Eng.)

iii. Sh. Birendra Kumar, Addl. General Manager (Env.)
iv. Sh. Sumeet Kumar, Deputy General Manager

v. Sh. Raju Nallabheem, Deputy General Manager.




8-56/2003-FCpt

30
Annexure- VI

REMINDER-II
Government of India
Ministry of Environment, Forest and Climate Change
(Forest Conservation Division)
Indira Paryavaran Bhawan,
Jor Bag Road, Aliganj,
New Delhi — 110003
Dated:12 February, 2024
To,

The Principal Secretary (Foresis),
Government of Jharkhand,
Ranchi.

Subject: Diversion of 1026.438 ha of forest land for coal mining
Pakribarwadih Project in favour of M/s NTPC Ltd. in Hazaribag West Forest
Division in Hazaribag District of Jharkhand —reg.

Madam/Sir,

This is in reference to Ministry’s letter of even no. dated 10.11.2023 and
subsequent Reminder dated 22.01.2024 (copy enclosed) wherein the information
regarding the Pakribarwadih Project of M/s NTPC was sought from the State
Government. However, the same is still awaited.

In this regard, the State Government is again requested to submit the requisite
details as sought in the above referred letter.

Signed by Amit Anand Yours sincerely,
_Encl: As Above Date: 12-02-2024 10:57:47

(Amit Anand)
Assistant Inspector General of Forests

Copy to:

1. The PCCF (HoFF), Department of Forest, Government of Jharkhand, Ranchi;
2. The Dy. DGF (Central), Regional Office, MoEF&CC, Ranchi;

3. The Nodal Officer (FCA), Department of Forest, Government of Jharkhand,
Ranchi;

User Agency/CMD NTPC;

Monitoring Cell, FC Division, MoEF & CC, New Delhi for uploading on
PARIVESH portal.

St g
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REMINDER
Government of India
Ministry of Environment, Forest and Climate Change
(Forest Caonservation Division)
e dod e kel
indira Paryavaran Bhawan,
Jor Bag Road, Aliganj,
New Delhi— 110003
Dated:#%January, 2024
To,

The Principal Secretary (Forests),
Government of Jharkhand,
Ranchi.

Subject: Diversion of 1026.438 ha of forest land for coal mining Pakribarwadih Praject in
favour of M/s NTPC Ltd. in Hazaribag West Forest Division in Hazaribag District of
Jharkhand - regarding.

Madam/Sir,

| am directed lo refer to the Ministry’s letter of even no. dated 10.11 -2023 wherein the
information regarding the Pakribarwadih Project of M/s NTPC was sought from the State(Copy
enclosed). However the same is still awaited. In this regard, as discussed in the meeting held
on 17.01.2024 the State Govt. is again requested to submit the requisite details along with
point-wise reply/comments on the represeniation submitted by the User agency (copy
enclosed) for further necessary action in the matter.

Yours sincerely,
==

(Suneet Bhardwaj)
Assistant Inspector General of Forests

Copy 1o:

1. The PCCF (HoFF), Department of Forest, Government of Jharkhand, Ranchi;

2. The Dy. DGF (Central), Regional Office, MoEF&CC, Ranchi:

3. The Nodal Officer (FCA), Department of Forest, Government of Jharkhand, Ranchi;
4. User Agency i.e. Mis NTPC Lid.
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Government of India
Ministry of Environment, Forest and Climate Change
(Forest Conservation Division)

Indira Paryavaran Bhawan,

Aliganj, Jor Bagh Road

New Delhi-110 003.

Dated: November, 2023

To,

The Principal Secretary (Forests),
Government of Jharkhand,
Ranchi.

Subject: Diversion of 1026.438 ha of forest land for coal mining pakribarwadih Project in
favour of M/s NTPC Ltd. in Hazaribag West Forest Division in Hazaribag District of
Jharkhand.

Madam/Sir,

| am directed to enclosed herewith a copy of D.O. letter No. 11/25/2023-Th.1 dated
30.10.2023 (copy enclosed) on above subject as received from the Secretary, Ministry of
Power proposing @ meeting between Ministry of Power, Ministry of Environment Forest and
Climate Change (MoEF&CC) & Ministry of Coal for amicable resolution of the issue.

In this regard, the State Government is requested to furnish the updated status of the proposal
and status of the compliance of the conditions stipulated in the Stage-1 approval, along with
the report/comments on the court matter in the instant case for further necessary action.

Yours faithfully,
Signed by Sdl-
Suneet Bhardwaj (Suneet Bhardwaj)

Assistant Inspector General of Forests

—— Date: 10-11-2023 10:32:29
1. The PCCF (HoFF), Department of Forest, Government of Jharkhand, Ranchi;
2, The DDG (Central), Regional Office, MoEF&CC, Ranchi;
3. The Addl. pCCF—cum-Nodal Officer (FCA), Department of Forest, Government of
Jharkhand, Ranchi;
. User Agency;
5. Monitoring Cell, FC Division, MoEF&CC, New Delhi.
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Government of India
Minlstry of Power
Shram Shakti Bhawan, New Delhi - 110001

Tele : 23710271/23711316
Fax : 23721487

E-mail : secy-power@nic.in

| Date.. 24/t dfiBedun kO

D Sscretary(LMN)

DO No.:11/25/2023~

[iH]

Dy.No LR HEFHE.
pate..2l.LLCL23..

October 30, 2023

Dear M&w,
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Issues related to Amendment in Stage-1&Il FC condition for Pakri Barwadih and Pakri
Barwadih (North-West) Coal mines of NTPC

Background:

Ministry of Coal (MoC), Gol allocated Pakri Barwadh Coal Mining Project (PBCMP) located in
North Karanpura Coalfields fo NTPC in 2004. The Mining Plan wes approved by the MoC in 2008.
The Environmant Clearance (EC) was granted by the MoEF&CC In 2009. Stage-1 and Stage-il
Forest Clearance were also accorded in 11.05.2010 and 19.09.2010 respeclively.

Environment Management Plan (EMF) of the block was prepared, based on the EIA study, and
approved Mining Plan (2006). As per the EMP, three nelas viz. Wesiem Nala (Khore/Kharrah),
Central Naia (Dumuhani) and Eastern Naia (Pakwa) traverse through Pakri Barwadih coal mining
block znd outfall into Haharo river near Barkagaon village.

Based on the recommandations of MoEF&CC, as part of EC conditicn, Central Water and Power
Research Station (CWPRS) was engaged to carry out nala diversion study. CWPRS submitted its

report in Feb' 2011.

As per the report, DUMUHANI NALA (Central Nale) is to be diverted with progression of mining
activity and its flow Is to be diverted into PAKVWA NALLAH (in eastern boundary of the mine) and
Khorrah Naliah {in western boundary of the mine) and NTPC is required fo develop green belt
along Pakwa Nallah and Khorrah Nala. Further, as per the EC condition, NOG vas elso obtained
from water resources dept., GoJH for diversion/rezlignment of Dumuhani Nala in 2013.

However, in condition no, 7 of Stage- | FC (granted on 11.05.2010) and condition no. 8 of Stage- I
FGC (granted on 17.09.2010}, In place of Khorrah Nala; the name of Dumuhani Nala (Which is
flowing through the central part of the mine) has been mentionad inadvertently.

Representation by NTPGC:

NTPG requested MoEF&CC for amendment of condition no. 8 of stage-ll and condition no. 7 of
stage-l of Forest Clearance for replacement of the term *pumuhani Nala” for "Khorzh Nala™ of

Palri Barwadih in 2018.

MoEF&CC had issued an amendment in 2023 zlong with the imposition of penal NPV (5 fimes the
normal NPV) for the entire forest area (1026 Ha) diverted for the project along with maintaining a
greenbelt of 100m on either side of nala. DFO had raised the demand of Rs. 857 crerss to NTPC

towards penal NPV.

Issu e considered:

S

2) Pakri-Barwadih:
i. The area pertaining to the violation may be changed from 1026.438 Ha (total area
diverted for Pakri-Barwadih Coal Mining Projact) to 37.20 Ha (alleaed violated forest
area) and (he strefch of the alieged violation may be changed from 31 KM to 3.1 KM.

ii. As per FAC, the penal NPV on 1026.438 Ha comas out to be around Rs.857 Cr.
However, Penal NPV as per clause no 1.21(fi)a) of the Forest handbook comes out

{o be Rs.1.83 Cr.
It is requested to review the penalty.

b) Development of Green Bell;
NTPC Is developing 2 50M green bell along Khora and Pakwa Nellah as per earlier

approvals. However, FAC recommendad developing 2 100m green belt glong the sides of
Khora znd Pakwa Nallah.

S It is requested to allow a change in the width of the green belt development from 50

ol m to 16 m in line with regulation no. 149 of Coal Mines Regulation, 2017.

o
e 4
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¢} Pakri-Barwadih {North-West);

“Stage-| forest Clearance for Diversion of 331.1 9Ha forest land in favour of NTPC for Paksi-
Barwadih (North-West)
. FAC Recommendad Stage-1 approval.

il.  Stage-ll approval is linked with the deposition of Penal NPV for 1026.438Ha
complete forest area diverted for Pakri-Barwadih.

It fs requested to de-link the Stage-ll forest clearance of PB-NW,

Present Status:

* NTPC represented the case before MoP and the Stale Forest Department, Gowvt. of Jharkhand
for review of decision of FAC. Consequently, MoP directed NTPC to represent against FAC

© /As NTPC had no other option, they approached NGT Kaolkata on 17.07.2023, 03 hearings held
1l date. Hon'ble NGT in its first hearing dated 01.08.2023 has ordered Interim stay on the
operation of DFO, Hazarivagh's demand notice dated 14.06.2023. The stay has been
extended vide subsequent orders dated 14.08.2023 and 17.10.2023.

* The matter is scheduled for hearing on 23,71.2023,
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TPC Limited
fBraT Sarag Biassn s Eep
g ) F9EM BEiET/Ceorpareia Contre
SHIVA SRIVASTAVA
Director (Fusl)

Ref. No. 01/DIR{FUEL){2023/7 Date: 17.10.2023
To,

The Joint Secratary (Thermal)

Winistry of Power,

Government of India,

Shram Shalsti Bhawan, Rafi Marg,

MNew Delhi~ 118001,

Sub:- Resolution through futual consultation of NGT Kolkata appeal no 20/2023, dated 18.07.2023
{NTPC PECIP vs State of Jharkhand & Others)- reg.

Dear Sir,

Minlslry of Coal (MaC), Gol allocated Pakri Banwadih Goal Mining Praject (PBCMP) to NTPC Lid in 2004, Mining plan
was approved In 2008, The Environment clazrance was issued in 2009. Stagel and Stage-Hl forest clearance was
grenled by MoEF & CCin 11.05.2010 & 19.09.2010.

NTPG requesled MoEF&CC for emendment of candition no. 8 of stage-ll and condilion no. 7 of staged of Forest
Clearance for replacement of the lerm "Dumuheni Nala® for *Khomrah Nala® of Pakd Barwadih in 2018. Diversion of
Dhumeni Nela Is required for expansion of mine fo enhance coal production. The above requesls were reiterated
through mullip'e Ietters and ralsed duiing various review meetings of the minfsiry. {

MoEF&CC had issued an amendment in 2023 along with the imposttion of penal NPV {5 timss) the nommal NPY for
the entire forest area (1026Hz) diveried for the project along with maintaining 2 greenbelt of 100m en eifher side of

NTPC represented {he case before MoP and the Slate Forest Departmant (Govt. of Jharkhand) for review of decision
of FAC vide ils lefter daled 18.05.2023, 2.06.2023, however, DFO, Hazaribagh vide fts Communication dated
14.06.2023 issued a demand nolice for payment of Rs 857.52 Cr as per FAC recommendatons. Furher NTFC
requested MoEF & CC vide its letter daled 24.07,2023 & 03.08.2023 for review of penallies.

As NTPC hed no other opticn, NTPC approached NGT Kalkata for relisf on the lssue on 17.07.2023. Thres hearings
ware held fill date.

In view of above, Ministry of Power intervention is requested to take up the matler vith MoEF & CC for resolution of
the issue through mutual consultation.

Thanking you, Yours fatthiutly,
- B BRI o 1
frion -
~{Shivam Srivastava)

p - Director {Fuel) & Nominated Oumer of Mines
2, 0 Corporate Identification Number : L40101DL1S75C01007465

TR R, B2, T W, TN O, 7, §ERuT tw, -, w110 coa TTeL £ 011-26300820,2098 1012879 / Fax 011-24388417
NTFC Bhavan, Core-7, Sh Floor, SCOFE Gomplex, 7, Inginutons| Area, Lodhi Road, New Defli-110 003, E-mall; shhamsivaslavagnipecain, web sla T vrevenipe.cadn
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Lakri Barwadil Coal Mining Projece

For Palai Barwadih (North West) Opencast Coal Mining Project, MDO has baen appointed for
start of mining oparations and application for the Environment Clearance is being processed by
SEIA, Jharkhand. The EIAEMP and mining operations at Pakri Barwadih (North West) Coal
Mining Project ara not linlked in any way with the existing Pakri Barwadih Coal Mining Project.

Please refer to our request letters dated 02.05.2023 & 21.06.2023 at various levals regarding
the subject matter (Copies enclosed as Annexure.2 & 3 respectively). It is requested to kindly
consider for Delinking of above condition of deposition of penal NPV and other penal levies as
imposed in case of diversion of 1026.438 ha forest iand for Paki Barwadih Coal Mining Project
for processing of stage-Il clearance of Pakri Barwadih (Norin-West) CMP, So that eompliance
of stage 1 conditions of Pakri Barwadih {North West) CMP can ba submitted to MoEF&CC for
processing of Stage-ll forest clearance and project can be started at the earlisst {o meet the
country’s coai requirement.

It is requested for your kind support for resalving the above issue.

WWith Regards.

W

Yours Sincerely,

Neeraj Jalota,

General Manager,

(PB, PB-NW cuP),

NTPC Limited.
Encl: Ala

Palord Darwadih Coal Minlng Project, Silid Site Office, Barlagnan, Hazaribag—-3253((
Registered Office : NTPC Bhawan, Scope Complex, 7 Enstitutlonal Ares, Lodii Road, New Dellii —110 703
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Pulai Burvadih Coal Miring Profect

Ref. No.: 1040/FPECUPIEMG/2023/ 163 Dated 24.07.2023

To,

The Director General of Forest,

Ministry of Environment, Forest & Climate Change (VIoEF&CC),
New D=lhi.

Throush Proper Channel (BFO, Hazaribagh \ilest forest division)

Sub: Diversion of 331.198 Ha of forest land for non-forestry use, in favour of NTPC Ltd.,
for Pakri Barwadih {(North-West) Coal Mining Project- Deliniing of condition of penal

NPY of Palri Barwadih CRIP-reg
Rof1: Stage-1 Forest clearance obtained vide Flle Ref No 8-56/2008-FC-{vat) dated 26% May 2023.
Ref-2: Lir No RED{CM) Seclt JPECMP/EMG/2023/475 Dated 02.06.2023 from NTPC.
Ref.3- Lir No NTPC/PECUPIEMG/2023 datad 21.06.2023 from NTPC.

Respected Sir,
Application for the diversion of 231,198 ha of forest land for non-forestry use for

Pakri Barwadih (North West) Opencast Coal Mining Projact has heen submitted to MoEF&CC
through Parivesh partal. Vide reference Ltr No 8-56/2008-FC-(vol) dated 26" May 2023,
inprinciple / Stage-l approval is accorded for non-forestry use of 331.198 ha of forest land under
Section-2 (if) of the Forest (Conservation) Act, 1980 in favour of M/s NTPC Limited for Pakri “
Barwadih (North West) Opencast Coal Mining Project in West forest division, district i
Hazaribagh, Jharkhand subject t© fuliillment of certain condidons. (Copy enclosed as i
|
I

Annexure-1).
As per Condition No. X of Stage-1 FC states that

Quote -

“A violation of the condilions of approval in case of diversion of 1026.438 ha forest land diverted
earlier has been reported and is being processed separalely. The State Govt shall ensure that
the penal NPV and other penal levies as imposed are deposited before ithe Stage-it approval”

Un-Quote.

Wa would filke to humbly submit that the diversion of 1025.438 ha forest land pertains to
Palri Barwaldih Coal Mining and itis having a separate EIWEMP and mining operations.

cr———

Toaey I 1
Palri Barwadil Coal Mining Project, Sikrl Sl Office, Barkagaon, Hazaribag - 825311
Registered Office : NTPC Bhawan, Seope Camplex, 7 Lastitutional Area, Lodhi Road, New Delhi - 110 003

A,
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We would like to humbly submit that the diversion of 1026.438 ha forest land perains io
Pakri Barwaidih Coal Mining and it is having a separate EIA/EMP and mining operations.

For Pakr Barwadih (North West) Opencast Coal Mining Project, MDO has been appointed far
start of mining operations and application for the Environment Clearance is being precessed by
SEIA, Jharkhand. The EIAEMP and mining operafions at Pakri Barwadih (North West) Coal
Mining Project are not linked in any way with the existing Pakri Barwadih Coal Mining Project.

Please refer to our requast letters dated 02.06.2023, 21.08.2023, 24.07.2023 at various levels
regarding the subject matter (Copies enclosad as Annexure-2,3 & 4 respectively). Also NGT
vide its order dated 01.08.2023 issued “stay” on demand order dated 14.06.2023 from office f
DFO, Hazaribagh West Forest division for paying the penal NPV of Rs 857,52,85,944.32 for
Pakri Barwadih CMP. Copy enclosed as Annexure-5.

It Is requested to kindly consider for Delinking of above condition of depositicn of penal NPV
and other penal levies as imposed in case of diversion of 1026.438 ha forest land for Pakii
Barwadih Coal Mining Project for processing of stage-ll clezrance of Pakr Barwadih (Norih-
West) CMP, So that compliance of stage 1 conditicns of Pakri Barwadih {(North West) CMP can
be submitted to MoEF&CC for processing of Stage-lf forest clezrance and project can be
started at the earliest to meet the country’s coal requirement,

Itis requested for your kind support for resolving the above issue.
With Regards.

Yours Sincerely,

General Manager.
(PB, PB-NW CMP),
NTPC Limited.

Encl: Ala

Pakrl Barwadih Coal Mining Project, Siksi Site Office, Barkagoon, Hazaribag- 825311
chislcreql gﬂ'ce NTPC Bhawan, Scopc Complex. 7 Institutional Arez, Lodhi Road, Nn\ Delhi- 110003
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Ref. No.: 1040/PBCMP/EMGI2023/145 Dated 03.08.2023

To,

The Director General of Forest,

Ministry of Environment, Forest & Climate Change (MoEF&CC),
New Delhi.

Throuah Proper Channe! (DFO, Hazaribagh West forest division)

Sub: Diversion of 331.198 Ha of forest land for non-farestry use, in favour of NTPG Lid.,
for Pakri Barwadih (North-West) Coal Mining Project- Delinking of candition of penal

NPV of Pakri Barwadih CIMP-reg
Ref-1: Stage-1 Forest clearance oblained vide File Ref Mo 8-56/2009-FC~(vol) dated 26% May 2023.
Ref-2; Lir No RED(CM) Sectt /PBCMP/EMG/2023/475 Daled 02.05.2023 from NTPC.
Ref-3- Ltr No NTPC/PBCMP/EMGI2023 daled 21.06.2023 fram NTPC.
Ref-4-1040/PECMP/EMG/20231463 Daled 24.07.2023 I
Rel-5—Crder dated 01.08.2023 of NGT (Appeal No 20/2022/EZ (I.A.No 24 /2023 / EZ)

Respected Sir,
Application for the diversion of 331.198 ha of forest land for non-forestry use for

Pakri Barwadih (North West) Opencast Coal Mining Project has been submitted to MoEF&CC

through Parivesh portal. Vide reference Lir No 8-56/2009-FC-{vol} dated 26 May 2023, ;
Inprinciple / Stage-l approval is accorded for non-forestry use of 331,198 ha of forest land under 1
Seclion-2 (i) of the Forest (Conservation) Act, 1980 in favour of M/s NTPC Limited for Pakri ‘
Barwadih (North West) Opencast Coal Mining Project in West forest division, district !
Hazarbagh. Jharkhand subject to fulfilment of cerain conditions. {Copy enclosed as :
Annexure~1).

As per Condition No. X of Stage-| FC states that

Quote -
"A violalicr: of the conditions of epproval in case of diversion of 1026.438 ha forest land diverted

earfier has been reporied and is being processed separately. The Slate Govt shall ensure that
the penal NPV and ofher penal levies as imposed are deposited before the Stage-If approval ®
Un-Quote.

Pakri Barwadih Cod Mining Profect, Sikri-Site Office, Burkagooe, [azaribapg— 825311
Registered Office : NTPC Bhuwan, Scope Complex, 7 Jastientianal Area, Ladhl Road. New Belhi~ 110003
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BHIVAM SRIVASTAVA

Diracior (Fusl)
Ref. No. D(Fuel) Sectt/ Nov23/01 Dated: 09.11.2023
To,

The Director General of Forest & Special Secretary

Ministry of Environment, Forest & Climate Change (MoEF&CC),
Indira Paryavaran Bhawan, Jor Bagh

New Delhi.

Subject:

1. Reconsideration of penal NPV imposed while Stage -II FC amendment of
Pakri Barwadih Coal Mining Project (1026.438 ha).

2. Delinking of Stage-II Forest Clearance of PB-North West (331.198ha) form the
deposition of penal NPV of Pakd Barwadih CMP. Reg.

.

1. FCAmendment Letter dated 25.05.2023 to PBCMP (1026.438 ha)
2. Stage-1 Forest clearance granted to PB - NW Coal Mining Project.
3. NTPC request letters dated: 18.05.2023, 02.06.2023, 24.07.2023, 03.08.2023,

17.10.2023 for reconsideration of subject matter.
. Secy (MoP) DO No. 11/25/2023-Th.I dated 30.10.2023

Dear Sir,

With reference to above subject it is to submit that Ministry of Coal (MoC), Gol allocated the Pakri
barwadih Coal Mining Project (PBCMP) to NTPC Ltd in the year 2004. The environment dearance
(EC) was granted on 19.05.2009 and the Stage-1I forest dearance was granted to Pakri barwadih
Coal Mining Project (PBCMP) (1026.438 Ha) vide MoEF Itr ref. no. F.No. 8-56/2009-FC on
17.09.2010. NTPC on 05.10.2018 requested MoEF & CC for amendment of Condition no. 8 of
Stage-1I FC accorded to PBCMP. Subsequently the matter was pursued at different levels.

FAC during its meeting dated 25.04.2023, recommended the amendment to Forest Clearance
Condition no. 8 of Stage-11 FC for Pakri-Barwadih Coal Mmmg iject (PBCMP) {1026 438 ha)
However, a pena as imposed with penal NP 3 X

m&&m&m (Annexure-ll- :
Also, Stage-I dearance for diversion of 331.198 ha of forest land was accorded for Pakri Barwadih

Northwest Coal Mining Project (PB-NW CMP) (Annexure-II), but Stage-1I FC clearance of PB-NW

23 Interiinked with the deposition of Penal NPV of PBCMP, vide point no 4 &(X) of 4 of agenda-1

of FAC MoM 25.04.2023, \ VL

“Corporate identification Numbar : L40101DL1875G 01007865
A W, RTT, G o, A weah, 7, e i, el B, 3 Roe-110 002 BTl 0112460000, 24381012.4%0 £ P omumr

NTRT SCOPE Compies, 7, insitutional Ares, Ladhi Roed, Naw Dalii-110 003, E-mad + shivamarvateva@rpc.coln, web sia s wwwripc.coln
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SHIVAM SRIVASTAVA
Direcior (Fusl)

NTPC Ltd is committed to comply with all the statutory obligations and have always complied the
stipufations made in the statutory clearances accorded with our mines. In this regard, we humbly
submit to your good office to kindly reconsider the matter as below:

a. Waival of penal NPV imposed on the NTPC for Pakri-Barwadih coal mining project

b. Delinking of stage-II forest dlearance of Pakri Barwadih (North-West) with the deposition
of penal NPV of PBCMP.

¢ Permit to maintaining of green beit of 15 m along Pakwa and Khora Nala in line with the
regulation no 149 of Coal Mines regulation,2017.

Submitted for kind consideration please.
Thanking You
1
¢ Sm
{(Shivam Srivastava)
Director ( & Nominated Owner of Mines
Enclosures: as above.

Corporats ldentification Numbar : L40101DL1875GD1007968

A, W7, R R, WY ST, 7, SR O, B B, % P10 003 TATel 101124000880, 54361 012 490 | Fiex - 01120368417
, S Floce, SCOPE Compies, 7. insstutionas Arss. Locks Rosd, M Dair-110 003, E-med : G Mpcooin, weh she can
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Government of Indla
Ministry of Environment, Forests and Climate Change
(Forest Conservation Division)

L i

Indira Paryavaran Bhawan,
Aliganj, Jor Bag Road,
New Delhi - 110003

Dated: 25'" May, 2023
To,

The Principal Secretary (Forests),
Government of Jharkhand,
Ranchi

Subject:Diversion of 1026.438 ha of forest land for coal mining Pakribarwadih
Project in favour of M/s NTPC Ltd. in Hazaribag West Forest Division in
Hazarlbag District of Jharkhand -

approval and violation of FC Act - regarding.
Madam/Sir,

| am directed to refer to the State Government of Jharkhand’s letter no. vanbhumi-
75/2008-1915 V.P. dated 08.07.2022 requesting for modification of condition no. 8
o f Stage-ll approval dated 17.09.2010 issued under Section 2 (i) of Forest
(Conservation) Act, 1980. The said condition at Sr no. 8 of the approval dated
17.09.2010 is as under: '

“The user agency will take up program for at least 50 m green belt along the sides
of the Pakwa nallah and Dumhani nallah from the initial years under the
supervision of the state forest department”.

2. The request of the Stale Government was considered by the Advisory
Committee in its meeting held on 25.04.2023. After careful examination of the
request of the State Government, on the basis of the recommendations of the
Advisory Committee, and its acceptance by the competent authority in this Ministry,
the Central Government hereby accords its approval to modify the condition no. 8
of the Stage-Il approval dated 17.09.2010 as under:

“The user agency shall restore and conserve the Khorra Nalla (west) and Pakwa
Nalla (east) watersheds on priority basis under supervision of the forest department
and expert hydrologists/agencies and develop their watershed status as per the
Survey of India toposheet no. 73 E/l. A greenbelt of 100 meters on either side of
both Khorra Nala and Pakwa Nalla shall be maintained”.

3. Further, in total disregard to the conditions of approval, the user agency has
mined out the area and changed the course of the Dumuhani nala which was
actually required 1o be protected and maintained as green belt. In view of this, it
has been decided that the penalty shall be imposed for violation committed over
¢ forest area (1026.438 ha) without approval equal to five times the normal NPV

I".".
P a‘_\ C };Eﬁ,é“-f 'nt-f ’% - .
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plus simple interest of 12 % from the date of actual violation committed till the
deposition of penalty. -

4. The remaining conditions stipulated in approval dated17.09.2010 for instant
proposal shall remain the same.

5. This issues with the approval of competent authority.

Yours faithfully,
Signed by Sd/-
Suneet Bhardwaj (Suneet Bhardwaj)
Date: 25-05-2023 15:00:30 Assistant Inspector General of Forests

Copy to:

1. Principal Chief Conservation of Forests, Government of Jharkhand, Ranchi
2. Regional Olﬁcer Integrated Regional Office (Eastern Zone), Ranchi

3. Nodal Officer, O/o the PCCF, Govt.of Jharkhand, Ranchi

4. User Agency

5. Monitoring Cell, FC Division, MoEF&CC, New Delhi
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Government of India
Ministry of Environmenl, Forest and Climate Change
(Forest Conservatlon Division)

Indira Paryavaran Bhawan,
Aliganj, Jor Bag Road,
New Delhi - 110003.

Dated: 26" May, 2023

To,

The Principal Secretary (Forests),
Government of Jharkhand,
Ranchi.

Subject: Proposal for non-forestry use of 331.198 ha of forest land In favour
of M/s NTPC Limited for Pakribarwadih (North West) Opencast Coal Mining
Project In West Forest Division, District Hazarlbagh, Jharkhand — regarding.

Madam/Sir,

| am directed to refer to the Government of Jharkhand's letter No. Van Bhumi-
10/2021-1664/V.P. dated 14.06.2022 on the above subject seeking prior approval
of the Central Government under Section 2 of the Forest (Conservation) Act, 1980
and to say thal the proposal has been examined by the Advisory Committee
constituted by the Central Government under Section-3 of the aforesaid Act.

After careful examination of the proposal of the State Government and on the basis
of the recommendations of the Advisory Committee, and its acceptance by. the
competent authority in this Ministry, In-principle/Stage-I approvalof the Central
Government is hereby accorded for non-forestry use of 331.198 ha of forest land
under Section - 2 (ii) of the Forest (Conservation) Act, 1980 in favour of M/s NTPC
Limited for Pakribarwadih (North West) Opencast Coal Mining Project in West
Forest Division, District Hazaribagh,Jharkhand)subject to fulfillment of the following
conditions:

i. Legal status of the diverted forest land shall‘remain unchanged;

ii. A team of specialists from field of Soil Engg, Agriculture Engg, Hydrology,
GIS & Geology shall be constiluted under chairpersonship of DFO
concerned. The team shall continuously study the area for assessing the
impact of on-going mining on various environmentallecological parameter
/F"' and submit findings/ repart to IRO annually.
24 )es

iil. UA shall generate drone survey data on spatial and seasonal status of Khorra
Nalla & Pakwa Nalla watersheds for having first-hand information on the
current status of the Khorra and Pakwa Nalas walershed parallel to the
ongoing mining activities. For this purpose, a reputed institute, preferably
located in the State, may be engaged for data collection, processing and
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interpretation in effective and exclusive manner.

iv. Study of nver-aquafer interaction using non-invasive geo-physical technique
In 10 km radius of NTPC Pakribarwadih Coal mine site shall be conducted to
facilitate the delineation of groundwater potential zones, ground water
variation in these zones and help in water budgeting to the surroundings.

v. Since the area is rich in species composition therefore Reclamation, Eco-
restoration, and Conservation Plan shall be prepared by conducting proper
study before initiating mining activites.

vi. The Calchment Area Treatment Plan shall be prepared and implemented at
the cost of the user agency for the treatment of all Nallahs/streams pértaining

to instan! mining lease/project area. The commensurate funds shall be
deposited in National Authority prior to Stage-Il approval.

vii. An integrated soil and water conservation plan shall be prepared and
implemented at the cost of the user agency for the entire landscape affected
. by the mining activities of the User agency in the region.

vii. The mining in the area should be in consonance with the “Integrated Wildlife
Management Plan” of North Karanpura. The cost estimate of Integrated
Wildlife Management Plan (IWMP) submitted is based on the rate of 2010,
while approval is being considered in 2023, hence rate revision has to be
done based on the present rate.

ix. As observed in the existing mine of NTPC Pakri Barwadih no amount of
siltation dams could prevent the sediment deposition and choking of streams
as overburden is dumped just adjacent to the nallahs/ streams. The Khorra
nallah will iargely be affected by the mining activities hence it should be
protected by identifying and developing green belt of 100 metres on the side
of Khorra nallah & Pakwa Nalas that is facing the mining area, to prevent
further sedimentation and choking.

x. A Vviolation of the conditions of approval in case of diversion of 1026.438 ha
forest land diverted earlier has been reported and is being processed
separately. The State Gowvt shall ensure that the penal NPV and other penal

. levies as imposed are deposited before the Stage-il approval.

xi, Compensatory Afforestation:

a. The Compensatory afforestation over degraded forest land, double in
extent to the forest land being diverted, shall be raised by the State

~ Forest Depariment at the project cost within three years from the date
e of grant of Stage - || approval;

..-—-"'-";_-;

,,qof b. The cost of compensatory afforestation at the prevailing wage rates as
per compensatory afforestation scheme and the cost of survey,
demarcation and erection of permanent pillars, if required on the CA
land, shall be deposited in advance with the Forest Department by the
user agency. The CA will be maintained for 10 years. The scheme may
include afforestation of indigenous species with appropriate provision
for anticipated cosl increase for works scheduled for subsequent years;
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" The KML files of diverted area and the CA areas shall be uploaded on
= ;1: e-Green walch porial with all requisite detalls prior to Stage Il

approval.
{ Net Present
i. The User Agency shall lransfer the funds towards the cost 0
o Value {NPVAﬁ:i the forest land being diverted under this proposal from the
User in accordance with the MoEF&CC's guidelines dated 6.01.2022 read
with guidelines dated 22.03.2022.

xii. Safety Zone Management: Following activities, at project cost, shall be
undertaken by the user agency for the management of safety zone as per
relevant guidelines issued by the Ministry's guidelines:

a. User agency shall ensure demarcation of salety zone (7.5 mgtar strip all
along the inner boundary of the mining lease area), and its fencing,
protection and regeneration by erecting adequate number of 6 feet high |
RCC boundary pillars inscribed with DGPS coordinates with barbed

. wire fencing and deploying adequate number of watchers under the
supervision of the State Forest Depariment;

b. Boundary of the safety zone of the mining lease, adjacent to
habitation/roads, should be propery fenced by the user agency;

c. Safety zone shall be maintained as green belt around mining lease and
regeneration shall be taken up in this area by the user agency at project
cost under the supervision of the State Forest Department;

d. AHforestation on degraded forest land to be selected elsewhere,
measuring one and a half times the area under salety zone, shall also
be done at the project cost under the supervisions of the State Forest
Department. The degraded forest land (DFL) so selected will be
informed to the MoEF & CC with shape files before Stage-ll approval

57 and afforestation will be done within three years from the date of Stage-
/‘:‘3 | clearance and maintained thereafter in accordance with the approved
2| Plan in consultation with the State Forest Department; and

. e. The State Government and the user agency shall ensure that safety
zone is maintained as per the prescribed norms.

xiv. The cost of felling of trees shall be deposited by the User Agency with the
Stale Forest Department; .

xv. All the funds received from the user agency under the project shall be
transferred/deposited in CAMPA account only through e-portal
(htips:/iparivesh.nic.in/). Amount deposited through other modes will not be
accepted as compliance of the Stage-| clearance;

xvi. The complete compliance of the FRA, 2006 shall be ensured by way of
prescribed certificate from the concemed District Collector;

xvii. The compliance report shall be uploaded on e-portal (https:/parivesh.nic.in/).

xviii. At the time of payment of the Net Present Value (NPV) at the present rate,
the user agency shall fumish an undertaking to pay the additional amount of
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NPV, It so determined, as per the final decision of the Hon'ble Supreme Court
of India;

. The user agency shall explore the possibility of translocation of maximum

number of trees identified to be felled and shall ensure that any tree falling

shall be done only when it is unavoidable and that too under strict supervision
of the State Forest Department;

Trees should be felled in phased manner as per the requirement in the
approved Mining Plan with prior permission of concerned DFO;

. The User Agency shall undertake mining in a phased manner after taking due

care for reclamation of the mined over area. The concurrent reclamation plan
as per the approved mining plan shall be executed by the User Agency from
the very first year, and an annual report on implementation thereof shall be
submitted to the Nodal Officer, Forest (Conservation) Act, 1980, in the
concemed State Government and the concerned Regional Office of the
Ministry. If it is found from the annual report that the activities indicated in the
concurrent reclamation plan are not being executed by the User Agency, the
Nodal Officer or the concern Regional Officer, Integrated Regional Office
may direct that the mining activities shall remain suspended till such time,
such reclamation activities area satisfdctorily executed;

The User Agency shall comply with the Hon'ble Supreme Court order on re-
grassing, and re-grass the mining area and any other areas which may have
been disturbed due to mining to restore them to a condition which is fit for
growth of fodder, flora, fauna, ete. in a timely manner;

. Period of diversion of the said forest land under this approval shall be for a

period co-terminus with the period of the mining lease proposed to be
granted under the Mines and Minerals (Development and Regulation) Act,
1957, as amended and the Rules framed there-under;

. The User Agency shall obtain the Environment Clearance as per the

provisions of the Environmental (Protection) Act, 1986, it required;

. No labour camp shall be established on the forest land and the User Agency

shall provide fuels preferably alternate fuels 1o the labourers and the staff
working at the site so as to avoid any damage and pressure on the nearby
forest areas;

. The layout plan of the mining plan/ propc;sal shall not be changed without the

prior approval of the Central Government and the forest land shall not be
used for any purpose other than that specified in the proposal;

xxvil. The forest land proposed to be diverted shall under no circumstances be

transferred to any other agency, department or person without prior approval
of the Central Government;

xxviii. No damage to the flora and launa of the adjoining area shall be caused;
xxix. The User Agency shall submit the annual self -compliance report in respect

of the above stated conditions to the State Government, concerned Regional
Office and to this Ministry by the end of March every year regularly;
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xxx. Any other condition that the concerned Regional Office of this Ministry may
stipulate with the approval of competent authority in the interest of
conservation, protection and development of forests & wildlife;

xxxi. The user agency shall comply the provisions of the all Acts, Rules,
Regulations, Guidelines, Hon'ble Court Order (s) and NGT Order (s)

pertaining to this project, if any, for the time being in force, as applicable to
the project; and

xxxii. Violation of any of these conditions will amount to violation of Forest
(Conservation) Act, 1980 and action would be taken as prescribed.in para
1.21 of Chapter 1 of the Handbook of comprehensive guidelines of Forest

(Conservation) Act, 1980 as issued by this Ministry's letter No. 5-2/2017-FC
dated 28.03.2019.

After receipt of compliance report on fulfillment of the conditions mentioned above,

. the proposal shall be considered for final approval under Section-2 of the Forest
(Conservation) Act, 1980. Transfer of forest land shall not be affected till final
approval is granled by the Cantral Government in this regard.

Yours faithfully,

=
(Suneet Biard

Assistant Inspector General of Forests (FC)
Copy to:-

1. The Principal Chief Conservator of Forests and HoFF, Government of
Jharkhand, ;
2. The Regional Officer, Integrate Regional Office of the MoEF&CG, Ranchi;
3. The Nodal Officer (FCA), Ofo PCCF, Government of Jharkhand, Ranchi:
. 4. User Agency ;and
5. Monitoring Cell, Forest Conservation Divisic{:n. MOEF&CC, New Delhi
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SHIVAM SRIVASTAVA
Direclor (Fuel) ‘
Ref. No.01/Dir(Fuel) _—fl__ﬂl&_lip_&-___-?@?r T
To,
The Joint Secretary (Thermal and Coal, Distribution),
Ministry of Power,
Govemment of India,

Shram Shakti Bhawan, Rafi Marg,
New Delhi - 110001.

Sub: 1. Proposal for non-forestry use of 331.198Ha of forest land in favour of NTPC Ltd

for Pakri-Barwadih{North-West) -
2. Modification In condition of Stage-ll approval and violation of FC Act for Pakri

Barwadih Coal Mining Project- reg.
Dear Sir,

Ministry of Coal (MoC), Gol allocated Pakri Barwadih Coal Mining Project (PBCMP) located in
North Karanpura Coalfields to NTPC Ltd. vide allotment letter no. 13016/29/2003-CA dated
11.10.2004 and DO No. 13016/28/2003-CA (Part) dated 24.08.2005.

The Mining Plan was approved by Ministry of Coal vide letter no. 13016/29/2003 CA-| dated
25.08.2006 and subsequently Revised Mining Plan was approved by MoC vide letter no.
13016/29/2003-CA (Part) dated 07.03.2016.

The Environment Clearance (EC)was granted by the Ministry of Environment, Forest and Climate
Change (MoEF&CC) vide letter no. J-11015/682/2007-IA. Il (M) dated 19.05.2009 and
amendment dated 29.08.2016 and 14.08.2018. Stage-l and Stage-ll Forest Clearance were
accorded vide letter dated 11.05.2010 & 17.08.2010 respectively.

At present, PBCMP Is an operational mine which has produced 47.75 million tonnes of coal till
Mar'23 and is expected to reach its peak rated capacity of 15 million tonnes in FY 23-24 which is
also the coal production target set by the ministry for this fiscal. However, achievement of this
farget of 15 million tonnes is subject to the expansion of the existing pit on the eastem side which
is being restricted due to Dumuhani nallah which could not be diverted due fo condition no. 7 of
Stage- | FC and condition no. 8 of Stage- Il FC which states that:

Quote

“The user agency will teke up programme for at least 50 m green belt along the sides of the

Pakwa nallah and Dumuhani nallah from the initial years under the supervision of the state forest
department.”

Un-Quote. \ W
Y oalle b

Contd....2/-
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NTPC, vide letter dated 09.10.2018, had requested Director General of Forest (FC) for making
amendments to the abovementioned condition as per following:

a. Green beft development along the sides of Pakwa nallah end Khorra nallah instead of
Pakwa nallah and Dumuhanl nallah since Dumuhanl nallah is passing through the block
and needs fo be diverted as per the CWPRS report (study was conducted in line with
condition no. (iv) of the Environment Clearance).

b. Change in the width of green belt development from 50 m to 15 m In line with regulation
no. 149 of Coal Mines Regulation, 2017.

The above requests were reiterated through multiple letters and raised during various review
meetings of the ministry. A brief on this issue is enclosed as annexure-1.

Our request was considered for discussion during the FAC meeting on 25.04.2023 (annexure-
2) and following decisions were made:
Agenda-1
a. I of 4
Recommended the proposal for grant of Stage-| approval, subjected to deposition of penal
NPV and other penal NPVs as imposed in case of diversion of 1023.438 ha forest fand for
Pakri-Barwdih. (annexure-2)

Agenda-2
a. Atpara-2 of the point no-4,
Quote —

“The user agency shall restore and conserve the Khorra Nalla (west) and Pakwa Nalla (east)
watersheds on priority basis under supervision of the forest department and expert
hydrologists/agencies and develop their watershed status as per the Survey of India
toposhest no. 73 E/I. A greenbeit of 100 meters on either side of both Khorra Nala and Pakwa
Nalla shall be maintained”.

Un-Quote.

However, till date NTPC Lid. have already done mining In area leaving 50 m from both the
Nallas i.e. Khorra and Pakwa Nalla within the lease area as per condition no. 7 of Stage- | FC
and condition no. 8 of Stage- ll FC and approved Mining Plan. The increase of green belt
- width to 100 m will lead to loss of more than 16 million tonnes of coal out of 311.71 million

tonnes of total mineable coal reserve of westemn quarry.

b. At para-3 of the point no-4,
Quote -
“.......the penalty shali be imposed for violation committed aver the forest area (1026.438 Ha)

without approval equal to five times the normal NPV plus simple interest of 12% from the date
of actual violation committed till the deposition of penalty shall be imposed.”
Un-Quote. \

Im '8, \(\q Contd....3/-
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It is pertinent to mention here that 1026.438 Ha Is the total forest area which was diverted
to PBCMP in favour of M/s NTPC Ltd whereas alleged violated forest area is 37.20 Ha as
mentioned at point no 3.V.b of the FAC minutes (annexure-3) which is reproduced below:
Quote -

“Despite repeated cautions from the officials of the Forest Department, the user agenc y has
violated the provisions of condition no 8 of the Stage-ll approvals by diverting the Dumubanj
nallah and carried out mining over a stretch of 31 km involving an area of 37.20 Ha of forest
land without prior approval under the Forest (Conssrvation) Act, 1980”

Un-Quote.

Further, in the above referenced point, *3.1 Km” is the length of working stretch of the
Dumuhani nallah.

We would like to submit that the penalty imposed by the committee on the area of 1026.438
ha shall be of the tune of 857 crores (approx.) which is exorbitantly high and will render our
Mmining operations unviable,

It is pertinent to mention that violation are calculated as per clause no 1.21 (iiifa) of Chapter-

1 of PART B of Forest Handbook, applicable in our case, is reproduced below:

Quote -

‘() Violation /noncompliance of an y conditions imposed while granting approval

under FC Act.
In such cases the penalty will be imposed on the recommendation of the APCCF Regional
office in whose jurisdiction the alleged violation has occurred. The violation will be reported
to REC/FAC and the commitiee will give tirme to comply the conditions within stipulated
time.

a. In case the offence is proved then mmﬁwtww
or forest area without a al fo twice the :

over forest aras approval, equ ¢ normal NPV,
b. In case of public utility projects of the government the Penalty shail be 20 % of the
penally proposed in para (a) above.”
Un-Quote.
The penalty as per clause (a) comes out to be 9.14 crores and clause (b) comes out to be
Rs.1.83 Crores (calculation sheet as per the above clause s attached as annexure-4).

In view of the above, your kind intervention is requested for taking up the matter with MoEF & CC
for following points:

a. Delinking of stage-Il clearance of Pakri Barwadih ( North-West) with the deposition of penal
NPV and other penal NPVs as imposed in case of diversion of 1023.438 ha forest land for
Pakri-Barwadih.

b. Change in the width of green belt development from 50 m to 15 m in line with regulation
no. 149 of Coal Mines Regulation, 2017

5’?’"‘&« 3 )‘. \'.--'\. \ I»\/- Cond
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c. The area pertaining to violation may be changed to 37.20ha from 1026.438 Ha (lotal area
diverted for Pakri Barwadih Coal Mining Project) to 37.20 Ha (alleged violated forest area)
and Stretch of alleged violation area may be changed from 31 Kmto 3.1 Km.

d. Exorbitantly high penalty may be reviewed in line with clause no 1.21(jiiXa) of Chapter-1
of PART B of Farest Handbook.

Thanking you,
lly,

e

(Shivam S tava)

Director (Fuel) & Nominated Owner of Mines

& Enclosed annexures: ;
Annexure-1: Brief on Dumuhani nala
Annexure-2: Agenda No-1 of FAC MOM dated 25.04.2023
Annexure-3: Agenda No-2 of FAC MOM dated 25.04.2023
Annexure-4: Penalty Calculation sheet
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BRIEF ON DUMUHANI NALA

The drainage of the block area is controlled through a network of small streamlets with a gencral southward
flow direction. Most of these streamlets arc seasonal in nature. Khora nala drains the northwestern part of the
Jease arca. Khora nala joins the Lathorwa nala which runs along the western boundary of the Icase area to join
the Harharo river (near Barkagaon village) about 1 km south of the lease arca. The northern part of the lease
area is drained by the Dumuhani nala, which runs southwards nearly through the center of the lease area 10
join Lathorwa mlajuslmlhofllw!eescmTheuslmpannftbc Jease area is drained by the Pakwa nala,
which joins the Harharo river (near Barkagaon village) south of the lease.

The CWPRS report states that the Dumuhani nala originates at a small distance upstream of the northem
bomdaryofﬂnoodmmhlockmdmmmwds&wwmhmmningacﬁvity will be carried out in
such a way that the catchment area of the nala will go on reducing towards south.

Water entering the nala from ﬁnwumhmannthcnorﬁlemwmdaryofmewalminingbbckwmﬁd be
transferred through canals constructed near the northern boundary of the mining block to Khora & Pakwa
naha.Ford:ismuposc.thewarkofmndmnmﬁmhnbemamrdedeAPCOSwhichisundﬂ
completion.

Precipitation falling ﬁmhdwmwmbb&&ommecmunmofmlmhmﬂdbepumwdw
Khora & Pakwa nala progressively. The water being collected in mine sump is progressively pumped into the
Khora & Pakwa nalas after treatment.

Aspu'FCmdiﬁoGSOmgmmbeltlnsmbedwuloped along the Dumuhani nala. Had we considered the
green belt on either side of the nala the effective width of the section consisting of the nala, embankment &
green belt is 100 m. A widch of 100 m on tkesuo‘mshdfrmnddtima width of 225m in northern
boundary to 600m in southern boundary (un.dda'hgrhepkﬂapc of 37.5 deg) on pit floor at the ultimate
pit depth of 300m. This would have led to:

Loss of 58 million tonnes of reserves out of 311.71 million tonnes mineable reserve of western quarry.
Which comes to 19% of the total reserve in the west quarry;
Discontinuity along the strike causing reduction of production targets;

Discontinuity of sump;
Creation of 2 separate pits leading to requirement of additional production and ancillary equipment;

pisruption of OB management along the timeline.

it is pertinent to mention that the plots of land falling under Dumhan nala are under legal possession of NTPC.

/;ﬁm
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PBCMP has made substantial progress since the start of mining operations and now the mining activity has
reached very close to DUMUHANI NALA present in the central part of the coal block. For mine progression,
substantial land would be required, however, it will be possible only after diversion of the DUMUHANI NALA.

2||Jat:._,
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174246672023

Agenda No, 1

E.No, 8-56/2008-FC (Vol)

Subject: Proposal for non-forestry use of 331.198 ha of forest land In favour
of Mis NTPC Limited for Pakribarwadih (North West) Opencast Coal Mining
Project In West Forest Division, District Hazaribagh (Jharkhand) - regarding.

1. The agenda item was considered by the Advisory Committee (AC) in fis
meeting held on 25.04.2023. The corresponding agenda nole may be seen at
www.parivesh.nic.in.

2. During the meeting, all the facts and background of the proposal, along with
examination of the proposal in the DSS were presented and explained by the
Member Secretary before the AC for their examination and analysis.
Committee was also apprised of the relevant provisions under ather Acts &
Rules relevant to the proposal and their significance.

3. The AC after thorough deliberation and discussion observed that:

i. The Government of Jharkhand vide their letter No. Van Bhumi-10/2021-
1684/V.P. dated 14.06.2022 submitted the above mentioned proposal
seeking prior approval of the Central Government under Section-2 of
the Forest (Conservation) Act, 1980, Legal status of the forest jand
proposed for diversion Is Protected Forest land and Jungle Jhadi land
comprising of 306.36 ha and 24.82 ha, respectively. Density of the area
has been reported to be 0.8 by the DCF concemed with 30,521 project
affected trees.

. Compensatory afforestation has been proposed over an area of
683.863 ha of degraded forest land in Hazaribagh West Forest Division.
CA scheme involving financial provision of X87,62,282/- has been
submitted for a period of 10 years.

ii. The area proposed for diversion is adjoining the 1026.438 ha forest land
already diverted in favour of the same user agency. A nallah namely
Khora Nallah separates the extant forest area of 331.198 ha from the
1026.438 ha of forest land approved in the past. As reported by the
concerned DCF in his report the said nallah will be largely affected by
the mining activities.

iv. The total area involved in the project is 485.161 ha, with 331.198 ha of
forest land included In the present proposal, 133.27 ha of non-forest
land and 20.6925 ha forest area proposed to be re-diverted from the
1026.438 ha of forest land aiready diverted by the Central Govemment
vide order dated 17.09.2010 In favour of user agency.

v. As per Mining Plan approved In the past, the tolal lease area was
4625.84 ha comprising of 1124.08 ha of forest land and 806.82 ha of
recorded forest land and 2694.9 ha of private non-forest land. Now,
Mining Plan has been revised and as per revised Mining Plan, total
project area is 4695 ha, comprising of 1787 ha of forest land and 2008
ha of non-forest land. Out of total forest area, with regards 1o the status
of balance forest area of 428,582 ha, Nodal Officer Informed the
Commitiee that sald area may be required by the user agency In future
and Is currently under the possession of the State Forest Department.

vi. The Hon'ble NGT vide order dated 18.02.2019 in QA No.

/_'\:/f/ >
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182/2018(EZ), constituted a committee to inspect the Pakrl Barwadih
Coal Mining Project of M/a NTPC Lid. and 10 verlfy as to whether the
conditions of the Forest Clearance (FC) and Environmental Clearance
(EC) are meticulously complied with by the M/s NTPC, During
Inspaction, It was observed that some of the conditions of FC approval
{Stage-1 and Stage-lI) wera still partially complied/ or where the project
proponent has to take actions for complete co ‘

vi. IRO In Its inspection report, adveried to the violation commitied by tha
user agency In respect of contiguous forest area of 1026.438 ha and
recommended that extant proposal should only be considered after the
penalty of Rs. 81,89,82,060 / - (Rupees Eighty One Crore Eighty Nine
Lakh Eighty Two Thousand and Sixty only) is realized from user agency
for violating the FC conditions and creating /ait-accomplf situation.

viil, momwmmwﬁdemwmemcmmm(mm
ltsmﬁmhaldonomzzozzmmmobsewndlhmdmatha
hmmadﬂnuwagemylshanmﬂudbyvaﬁousmmw
therefors, the issue related fo Impact assessment on hydrological
regimes by shifting of nallah needs lo be considered holistically and
accordingly, the Commitiee recommended that Sub-Commitiee of the
ACmaybemwmﬂmledmmmmputmumhleng:

a. Assessment of hydrological mt:;m of the areahuﬂ h\pactano;
ongoing mining operations of user agency in general
Dumuhani Nallah in particular and changes brought in by the User
Agencymdltshpauonlheecdogyoimeama.

b. Efficacy of mitigation measures, if any, undertaken by the user
agency in their Iease area.

c. Holistic assessment of 1787 ha of forest land involved in the
mining lease of the user agency, its present status and legitimacy
nfmmmpwmodhyuumrw.

bnOnhbasisofﬂioremnda:me!heM.andappmvalofﬂw
same by the competent authority of the MoEF&CC, New Deihi, Ministry
vidcbuarduedza.izzoezmmﬂszmmnsﬁtmdawb-
commitiee 1o visit the area. The Integrated Regional Office, Ranchl vide
thelr letler dated FPAR/Min/38798/2019/1014 dated 03.04.2023
submitted a report of Sub- Commitiee which recommended that: -

a. A team of specialists from field of soil Engg, agriculture Engg,
Hydmbgy.als&amp;eedogymybomwﬁmmdmdu
chairpersonship of DFO who shall continuously study the area for
mﬂr&gholmctoim-gnhgnﬂrﬁmonvaﬁm
environmental/ecological parameter and shall submit finding
report to IRO annually.

b. UA shall generate drone survey data on spatial and seasonal
status of Khorra Nalla & Pakwa Nalla watersheds for having first-
hand

hmeollemdshdholpuwaoancymdedqnarudevebp
~green beit under super vision of Forest Department. For this
purpose, & reputed institute, preferably located in the state, may
be engaged for data collection, and interpretation in
offective and exclusive manner. The institute canmalso be
requested 10 study the entire region of 10 km from the lease
boundaries for temporal land use and its changes.

o7
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4. Decision of the
discussion and deliberation with the Nodal Officer (FCA), Jharkhand and
Reglonal Officer, IRO Ranchi. After going through the facts of the proposal
and submissions made by the Regional Officer, IRO Ranchi, the Committee
recommended the proposal for grant of Stage-| approval subject to fulfilment
of general, standard and the following additional condilions:

58
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¢ Study of river-aqualer inferaction using non-invasive
technique in 10 km radius of NTPC Pakﬁbammhm
The study may help in delineation of groundwater polential zones,
ground water variation In these zones and may help In water
budgeting to the surrounding.

x. The AC observed thal the present forest patch of 331.198 Ha of forest
land proposed for diversion is part of larger forest landscape in the area
and is source lo many perennial streams. It was noted that the area
doesn't have any perennial river and the water avallability is enhanced
only by the foresis of the area. Hence, a Catchment Area Treatment
plan should be prepared and adhered to.

«i. The AC observed thal as the present area of diversion is adjacent to an
mumndmmmthmUdmwhﬁnummm
dmiarnﬂninghmeuoa.smea,ﬂwmmringmuldkwve
adi\dﬂesllksbreakhqoihndmdramoveloloanhinmoareaand
beyond the entire landscape will be vulnerable to soil erosion and
sedimentation. Therefore, an integrated soil and water conservation
plan should be prepared and implemented freating the entire
landscape.

ﬂ.khashaenmpoﬁodbythe!hﬂdﬁwsmalﬂleprmm:mahjusl
ndiolr*\qtomulreadydiwmdfomdmoﬂmmmmdkrnm
Nallah separates these two blocks. The said nallah will largely be
aﬁoctadbymemlnlngacﬂviﬂpshenoeﬁshwidbapromctedby
identifying and developing green belts upto 100 metres on either side to

ssdlmmiaﬂonm!ddioldnq.ﬁusmdhmeuisﬁng mine of
NTPC Pakr Barwadih no amount of siltation dams could prevent the
sedimem-depoaitlonnndmoldngofmmasovarburden is dumped
]mudlmmtnmanahhs!mms.Awﬂnmwmaybetal@nln
mlsmgard_falmgwhlmuewdecadesdmmeine.ﬂwen&ema
would be affected by water crises.
xlﬁ:nharrtrmboenreeommndadbyCFHmﬂhghmatamr
sawmyp!anshouldbepmpmwmumpdexpensandadhmd
to.smunmaaisﬁchmspedeaomnmdﬁw,mestumﬁonplan.
ConsaNaﬁOHPlannnddeamatiunPlanmaybopmpafedby
conducting proper study before initiating mining activitles and should be
implemented In its spirit. An integrated soil and water conservation plan
should be prepared and implemented treating the entire landscape. The
nﬂrﬂmhthemuhou!dbahmmonmwlmmo'lntogmedwa
Management Plan" of North Karanpura.
Committee:The Committee had detailed

L A team of specialists from field of Soil Engg, Agriculture Engg,
Hydrology, GIS & Geology shall be constituted under chairpersonship of
DFO concemed. The team shall continuously study the area for

assessing the impact o on-going mining on varous

environmental/ecological parameter and submit findings/ report to IRO
annually.
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i. UA shall generate drone survey data on spatial and seasonal status of
Khoma Nalla & Pakwa Nalla watersheds for having first-hand
information on the cument status of the Khorra and Pakwa Nalas
watershed parallel to the ongoing mining activities. For this purpose, a
reputed Institute, preferably located in the State, may be engaged for
data collection, processing and interpretation In effective and exclusive
manner,

li. Study of river-aquafer interaction using non-invasive geo-physical
Mrﬂq:eh10hnmdiusanTPcPahtnmdihcoalmimsﬂa8hal
be conducted to faclitate the delineation of groundwater potential
zones.umundwatervarianonlnmmzonesandandhelphwater
budgeting to the suroundings.

Iv. Since the area is rich in species composition therefore Reclamation,
Eco-restoration, and Conservation Plan shall be prepared by conducting
proper study before initiating mining activities.

. v. The Catchment Area Treatment Plan shall be prepared and
mwommadmmamafﬂnuwammmmmmall
Nal pertaining to instant mi aréa.

rate of 2010, while approval is being considered in 2023, hence rate
ravlaionhaslobedonebamdonmeprmnuata.
vill. Hamahﬂmmmnmasammrredm.
ix, AaobsewedlnﬂwaxisﬂngmheotNTPCPakﬂBmdihmmmtol
ﬁmscouldprmmmm&posmonanddwngol
m»mmnwmammmmwm.

&m:mmlneowumnfMIwmdwd:ﬂmoch
Ael:Dlvw:lnnuHMhldformhndformdnﬂnlnn Pekribarwadlh
West Forest Division in

1. The agenda item was mnsidarsdbyﬁnkcmﬂsmoeﬂng held on
25.04.2023. The comesponding ‘agenda note may be seen at
www,parivesh.nic.in. ;
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LUAsha!gmmIodrwumydamonspaﬁalanduasmalmunof
Khora Nalla & Pakwa Nalla watersheds for having first-hand
information on the cument status of the Khora and Pakwa Nalas
mtmhadpamleltotheongohummacﬁvftbthmltplw.a
reputed institute, prefersbly located in the State, may be engaged for
data collection, processing and interpretation in eflective and exciusive

manner.
ji. Study of river-aquafer interaction using nonnvasive geo-physical
mmmummummvammdhcwmmmn
be conducied to facilitate the delineation of groundwater potential
mnas.gmundmrwhﬂonhmuemardsﬂhebhm
budgeting to the surroundings.
w.smmmnmmwwmmmmlm.
Eoo-mm,ﬁ&mﬁon%-rﬂbapmpmdbymrduwng
prupersuﬂyhafnmmmnﬁngacﬂviﬂn.

v. The Catchment Area Treatment Plan shall be prepared and
irphmarﬂodatﬂ'iocosioiﬂlausaagancybrthaﬁ'aatrnentofall
Naﬂnhﬂmmmmtammmmbamjodm

wmmmwmmmmmemﬁandmdulhpuwmdmd
mpmmwuunmanfuummrormummmm
MWﬂammaﬁﬂﬂudﬁnUﬂrwinﬂnmm

ﬁﬁemﬂmhﬂmmﬂmﬂhhwmmﬂwﬂmm
WikﬂhManawmme'ofNommum.Thammﬂof
Integrated Wildlife Plan (IWMP) submitted is based on the
rate of 2010, while approval is being considered in 2023, hence rate
revision has to be done based on the present rate.

viii, Remalning draft minutes are concurred with.

ix. As observed in the existing mine of NTPC Pakrl Barwadih no amount of
slhﬂondamcouldpmﬂﬂmnedmrtdapwﬁonanddmklngor
Mnmmummmmmmwwam.
The Khorra naliah will largely ba affected by the mining activities hence
nshmﬂdbapmtadadbyldawmnnddwehphgmenbeﬂohno
metres on the side of Khorra nallah & Pakwa Nalas that Is facing the
mining area, to prevent further sedimentation and choking.

xAviolaﬂondmsmﬂﬁGEoiapprwalinmeolMonoﬁmﬁaB
ha forest land diverted earier has been reported and is being
proooeudupmhly.m&aueovlshalanmmaxmepammw

other penal levies as imposed are deposited before the Stage-ll

gi

Agenda No. 2
E. No. 8-56/2009-FC (Pt.)

wmmmmdwwmmam
Act: Diversion of 1026.438 ha of forest land for coal mining Pakribarwadih
mmlnmmw-mmmmwmwmmm

Hazaribag District of Jharkhand - regarding.

\ 1.Theagendaltmwasconsﬂuadbymsaciunsmuﬂmwdm
25.04.2023. The comesponding agenda note may be seen at
www,parivesh.nic.in.
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2. During the meeting, all the facts and background ol the proposal, along with
examination of the proposal in the DSS were presented and explained by the
Member Secretary before the AC for thelr examination and analysis.
Committee was also apprised of the relevant provisions under other Acts &
Rules relevant to the proposal and their significance.

3. The AC after through deliberation and discussion observed thal:

L. The extant proposal was accorded Stage-l approval vide Ministry's
letter dated 11.05.2010 and Stage-Il final approval vide letter dated
17.08.2010, Inter-alia stipulating the following condition:
'ﬂnmayemymwmnppmgmmfwafmﬂsomgmen belt
along the sides of the Pakwa nallah and Dumhani nallah from the initial
years under the supervision of the state forest department”

ii. The user agency l.e. M/s NTPC submitied a representation dated
09.10.2018 and 18.01.2022 requested for amendment in the above
mentioned stipulation which appeared as condition no. 7 and 8 in

&, Stage-l and Stage-ll approval, respectively. The Ministry vide its letter
dated 28.01.2019 requested the State Government to fumish comments
on the said representation and provide documents as available with the
State Govemment related fo the instant

ii. Inthe meantime, Regional Office, mehiufﬂilentsﬁyvldethelrletter
dated 09.07.2019 Informed that a committee constituted by Hon'ble
NGT vide its order dated 18.02.2019 in OA No. 182/2016(EZ) inspecied
the Pakii Barwadih Coal Mining Praject of M/s NTPC Limited on
15.03.2019 for compliance of approvals granted by the MoEF&CC
under FC Act and EP Act. The committee observed that some of the
condtion of FC approval (Stage-l and Stage-ll) were siill partially
complied with, including the raising of green belt around Pakwa and
Dumhani nalla. The commitiee advised the user agency to ensure
compliance of conditions stipulated in the FC approval.

iv. The Ministry, vide letters dated 3.09.2019 and 23.02.2022, after
examination of the said report, requested comments from the State and
also requested the IRO fo take appropriate action in the matter as per
provisions of the Ministry’s guldelines given under para 1.21 (i) of
Handbook of Forest (Conservation) Act, 1980,

. v. The Govemment of Jharkhand vide lefter dated 08.07,2022 submitied
their reply in response to Ministry's letter dated 29.01.2018 and
23.02.2022 wherein the following was informed:

a. Inspection report of the DFO revealed that Dumuhanl Nallah
Mﬂmhnmdnglnmnnﬁdsto?ﬂwrrirsimmwhfchlsaboﬁa
quany area has been found to bsd\rmadbymeusaragancy
while as per condition stipulated In moappmul.greenbaltshuuld

b. Despite repeated cautions from the ofﬂdab of the Forest
Department, the user agency has violated the provisions of
condition no 8 of the Staue-llappmvdbydlvaninumemmumm
nallah and carried out mining over a streich of 31 km involving an
area of 37.20 ha of forest land without prior approval under the
Forest {Conservation) Act, 1880,

vi. The Ministry, afier examination of reply received from tha State, vide
buudatadis.oszozzmmmmmmmmmsm
from the user agency and commenis on various

mmmmwmmmmunagadddaﬂonofﬂw

P evns ., TN
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Aahythemw.hlnommaﬂhh!qwumwadb
inspect the area and submit a detalled report on the violation,

mmawmnmmwmmmmm
Its meeting held on 21.09.2022 and 09.12.2022 and the AC observed
matﬂnceunhmmo!huwathkmmadbymbm
nanahapdﬂma,uwmmtodtohnpmmmm
hydrological regimes by shifting of nallah needs to be considered
mwwmu.mmmrmmmmsw
anmueamumﬁcmbumhudbmnmmmﬂn
mﬂmt

meofhydmbqlnlmimesofhamanndhmdnf
ongoing mining operations of the user agency in general
DllwumﬁNa}hhinparﬂmhrandmameshrowhtinb;theLher
Agency and its impact on the ecology of the area.

b.Efﬁcaoyotnﬂﬂgaﬁoanes.Hany,uﬁanakanbymomer
agency In their leasa area,

c. Holistic assessment of 1787 ha of forest land involved in the
nﬁnimbamdﬂnquanq.ﬁspmommmbﬁﬂm
of future use proposed by the user agency.

vil. On the basis of the recommendations of the AC, and approval of the
mwmmnWaﬂauﬂnﬂydEnMnEF&cc,Nme,Mlnm
mmmm1zmzzmwmm:=omumam
committes o visit the area. integrated Regional Office, Ranchi vide
their letter dated FP/UH/Min/38796/2018/1014 dated 03.04.2023
submitted a reporl and observed that:

a. Prima-{acle the three watersheds (Khorra, Pakwa and Dumuhani)
have been subject to extreme diversion by locals for their
ﬁ[h:lhodmnelbmmmilbdommenﬂnlmacﬂvfﬂesbonunh

region.
b. The fechnical expert member of the commitiee has suggested
that the green beit development can be notifled for Khorra Nalla
Wd&mﬁmlﬂaﬁa(&tﬁuﬁrymmm.
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hence collected shall help user agency o design and develop
green balt under super vision of Forest Department. For at his
purpose a reported Institute, preferably located in the State, may
be engaged for data collection, processing mid iMerpretation in
effective and exclusive manner. The institule can also be
requested 1o sludy the entire region of 10 km from the lease
boundaries for temporal land use and its changes.
c. Study of river-aquafer interaction using non-invasive geo-physical
technique In 10 km radius of NTPC Pakribarwadih Coal mine site.
mdymarhalpmdeIMeaﬁonofgmurldwamrpmmalm,
ﬂmundwatarvmhﬂongwthm zones and may help in water

x. The AC observed thet DFO Hazaribagh and the State govemment in
n‘reproposa!afﬂiaaai.wahaofthemhelmnmﬁonadmalawOm
ore&nbdteouldbe_dwebpodammmnﬂlahwhichisan

approval
without approval of the Central under the Forest
(Oonwv;'rgn)mweo ik

and submissions made by the Ragional Officer, IRO Ranchi, the Committee
mmmndadtomdﬂyﬂ'lemndﬁmno.slnsmge-llappmvalasmdan

'Thouuragerloyshaﬂmmmandoonsamthei(hormNalIa(wm)and
Pakwaﬂala(east)walershedsonprbmybulsundarsupmvlslonofﬂm
forest departmemt and hydrologists/agencies and develop thelr
watershed stalus as per the uflndlawpoeheﬂno.mEll.Agraenbelt
diwmmnmwmddedbmmnaﬂahnndmkwaﬂalhshﬂlbe
maintalned'.

o .
mammmmmwmmmmmmmema
(!Mha}ﬁﬂnnappmvalaqua!toﬂveﬂmesmemmWNPVplus

e T
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simple interest of 12 % from the date of aclual violation committed fill the

deposition of penalty shall be imposed.
Agenda No.3

Sub: Diversion of 15.981 hluffonﬂhndhﬂﬂmm&omuvlmm
Appmchnoud.nnmhmmmmnwlndmamuPﬂntm
fmnmmmmmLHo.mﬂlnhvouroiWsJSWMUd.,
Vijaynagar works Bellary In Bellary District of Kamnataka. (Online proposal
No. Fanmwﬂ!TIWWL ~regarding.

1. The above su agendaltemmmidamdbymorycomnme(m}
j monzammmmomoerwcm.swmemm

in its meeting
. mmm:mammmmmm&nmng.
zmdetaihoflrnpmpamlmaybosaenalm.pamﬁh.rﬁcjn.
3.mMent«Seaetaryplamdanﬂnladsandbmwundofﬁnproppul.
aiongwithexamlnaﬁonofthspmposaihmeoss before the Advisory

Ganmitleefofemnﬂnnﬂnnandanalys.
otuwpmvismmomndsaﬁulasrehmﬂtomepmpmdamw

significance.
Committee after thorough deliberation and discussion observed

t;‘ha;p.dviaoly
LMWBMWWdWW.dMIﬁp&&:

conveyefmdfead&msferpointamforﬁmlmnm
(ML.No. 2621) h.fmfowcfws.!sw Steel Ltd., Vijaynagar works

i. The instant proposal aceordadsmgo-lappmvalbyﬂm
its letter of even number dated 31.12.2018 subject 10

the compliance repo

and recommended for Stage-ll approval. Afier analysing the

compliance report the Ministry observed certain observation and the
comunlca:odlomosmavidamlsmiwy'slamrdatad

. same was
05,07.2022.
to the Ministry’s observation, the State govt. on 15.03.2023
i to conditions

iv. In responsa
submitted/uploaded a complete report on compliance
stiptﬂatad inthe in-pdnclplalsmoe-l letter dated 31.12.2018.

v. The user agency has submitted the necessary undertakings to comply
with the conditions stipulated in the Stage-1 approval daled 31.12.2018.

dsposiledihoalﬂwwmrmtorylwlaslntuﬂaﬁoml

Vil The FRA certiicate in Form-l (for finear pro issued by Deputy
Ballari District vide No.REV/Mining/FRA/08/2018-19

Commissioner,
dated 13.09.2019, HEWmiring’FﬂN‘lﬂ.‘ZmHQ dated 13.09.2019 and
REV/Mining/FRA/63/2017-18 dated 28.11.2019 and rectification letter
No. BLR-DC _33011/12-2021-BLRDC/Forest Ballai DC dated
01.09.2021 and proceeding of village Forest Right Committee held
30.1 1.2018nlomwithdomnantmywldemes has been submitted.

viil mmmummwmmmmmmemtm

'Mﬁmcamlemmmmappmmprmmmemﬁcaﬁmm
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(A Govl. of India Enlerprise)
Ref: No. RED{CM) Sectt /PBCMPIEMGI2023 435~

To,

The Principal Chief Conservator of Forest & HoFF,
Govt. of Jharkhand

Block-A, Van Bhawan, Doranda

Ranchl, Jharkhand

Date: 02.06,2023

Sub: 1. Proposal for non-forestry use of 331.198 Ha of forest land in favour of NTPC Lid. For Pakri
Barwadih (North-West) Coal Mining Project .

2 Modlfication in condition of Stage-l approval and violation of FC Act f i Barwadih
Coal Mining Project: reg. i st

Dear Sir,

Ministry of Coal (MoC), Gol allocated Pakri Barwadih Coal Mining Project (PBCMP) localed in Norh

Karanpura Coalfields to NTPC Lid, vide allotment letter no. 13016/28/2003-CA dated 11.10.2004 and DO
No. 13016/28/2003-CA (Part) dated 24.08,2005, ;

The Mining Plan was approved by Ministry of Coal vide letier no. 13016/29/2003 CA-| dated 25.08.2006 and

??b;seqzdu?éﬂy Revised Mining Plan was approved by MoC vide letler no. 13016/29/2003-CA (Part) dated

The Environment Clearance (EC) was granted by the Ministry of Environment, Forest and Climate Change
(MoEF&CC) vide letier no. J-11015/692/2007-1A. Il (M) dated 19.05.2009 and amendment dated 29.06.2016
and 14.08.2018. Stage-l and Stage-ll Forest Clearance were accorded vide letter dated 11.05.2010 &
17.09.2010 respectively.

Al present, PBCMP is an operational mine which has produced 50.51 million fonnes of coal lil May'23 since
inception and is expecled fo reach its peak rated capacity (PRC) of 15 million tonnes in FY 23-24. However,
adlieverrmtufPRCEubiaclmmeexpmsionolheﬁsﬁngpitonlhaaasbmsideuhldihhehgmw
due to non-diversion of Dumuhani nalieh. The Dumuhani naflah has not been diverted due to condition no. 7
of Stage- | FC and condition no, B of Stage- Il FC which states that:

Quote - %

"The user agency will lake up programme for at least 50 m green bell along the sides of the Pakwa nallah
and Dumhani nallah from the initial years under the supervision of the slafe forest department.

Un-Quote.

NTPC, vide letter dated 09.10.2018 (Annexure-1), had requested Director General of Forest (FC) for making
amendments to the abovementioned condition as per following:

a. green belt development akng the skles of Pakwa and Khomra nellah instead of Pakwa and

Dumuhanl nallah since Dumuhani nallah is passing through the block which needs fo be diverted

as per the CWPRS report (study was conducted in line with condition no. (fv) of the Environment

Clearance); and ,ZM.'
1of3|Page

6
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Coal Mining Headquarters, NTPC Limited, Ginni Plaza, Opposile Chulia Police Station, Chutia, Ranchi-834001 (Jharkhand)

Reglstered Office : NTPC Bhawan, SCOPE Complex, 7, Instilutional Area, Lodi Road. New Deihi-110003
www.nipc.co.in

visit : 3 intpet & fntpetdi (3 /ntpclimited {3 companyinipe (@) intpciimited




67

b. thhowﬂhufgmenbeﬂdevdopmnfﬁum&ﬁmto 15 m in line with ragulation no. 149 of
Coal Mines Regulation, 2017.

Theabovemqueslsmmltomhdhmwhmulwebnemsndrdseddtmgmmravbwmeetingsorm
ministry. A brief on this issue is enclosed 8s Annexure-2.

Qur request was considered for discussion during the FAC meeling on 25.04.2023 (Annexure-3) and
following decisions were made which were communicated by MoEF&CC, New Delhi vide letter dated
25.05.2023 (Annexure-4) :
a. Atpare-2 of the point o<,
Quote -
meﬂﬂmﬂmaﬂmmﬂmmﬂNﬂh[ﬂmemmﬂa{mm
mmmmmwmmm:wmnwdmmw
develop their walershed status as per the Survey of India topashest no. 73 EA. A greenbel of 100 mefers

mmwdmmmmmwumumwz
Un-Quote.

Herein, we would like to submit that, mining aclivities have already been carried while maintaining 50 m
mdm&l'graenbeﬂasperFCgmtedlnNTPChmiﬂ.ﬁnmnasaafgreenbellwidlhsﬂmhwﬂm
will lead ko loss of around 16 million tonnes of coal,

b. Alpara3 of the point no4,

Quote -

“w.uv.the penally shall be imposed for violation commilted over the forest area (1026.438 Ha) without
quudbﬁw timsﬂ:emma!NPmesmpbh!emeﬁ% from the dale of actual violation
mw&m«mmww*

ﬂisparﬂmnthmelﬂionhmﬂuﬂm.mﬂlhﬂnMal-fmutum which was diverted for coal
MbWthmmLﬁmemd&gﬁMMmhﬂzﬂﬂaa
mentioned at point no 3.V.b of the FAC minules (Annexure-6) which is reproduced beiow:

Quote

"Dospils repealed cautions from the officials of the Forest Degartment, the user agency has violated the
pravisions of condition no 8 of the &wwbymwmmwmwww
nﬂn_gowramlahdafhnMMWQmamadar.zﬂmdwwmmappmmm
the Forest (Conservation) Act, 1980"

Un-Quote.

Further, in the above referanced point, 3.1 Km" is the length of working streich of the Dumuhani nallah,
Considering the area of 1026.438 Ha, the penalty imposed against the alleged violation shall reach to
ﬂnhxnof&ﬁ?m(appmx.).Thepena&ymnt, which Is exorbilanly high, coupled with the loss of
revenue against the blocked coal reserves of 16 million tonnes (due lo increese in green bekt width from
90 m fo 100 m) will render our mining operations unviable.
Aho.lhpanaltydamno1.21(|'ﬁ]al’0hmter-1otPhRTBoqueslHﬂtﬁmk.appfmblehmmwl
case, is raproduced balow:

Quots -

memwmﬁmym&ﬂmhmw&mnﬂwmmwmm
MMMmmww&hmudmmemmmaﬂnmﬂeQWoﬂhh

20of3|Page
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whose jurisdiction the alleged violation has occurred. The violafion will be re led fo RECF,
the committee wgmmmmmmmmmmmmwmm i

a. fncasa!fwn#mceispmved!henthamﬂa_f(zshaﬂg!nmgod!gmlaﬂon mitfed o
bmﬁmmrm@muﬂ{gmﬂmmmﬂw “ommited over

Tlupuwyasparclassa{a)mmesoumbeﬂs. 9.14 crores and clause comes out to be Rs. 1.83
{mbuumdm!asperﬂwabmahuselsaﬂadwdasﬂnmg.

b..Change in the widih of groen belt development from 50.m o 15 m in fine with reguiation no. 149 of
%:!Mmsﬂaguhﬁm. 2017,
c mapelhhﬁubﬂohhnm?bechmgedﬁmimsmmm“adwm%
Barwadih Coal Mining mwa?mﬂa(ammmmtm)wwmmam
" mohm“:i;n:ybedmgedfmmMKmha.me.
Exorbitantly penallynﬁybemiewedhhewimdmm121 a) of Chapter-1 of PART B
& ‘ (iw}a) pler.
!tlsmladbtmkidhelpandmpponinmolmgmmonm.
Thanking you,
Yours faithfully,
Okaesl
(MV.R. Reddy)
Regional Executive Dirsctor
Enclosed Annexures: ,
Annexure-1: Our letter 1040/PBCMP/EMG/2018/F-28/31748 dated 08.10.2018
Annexure-2: Brief on Dumuhani nala
Annexure-3: Agenda No-2 of FAC MOM daled 25,04.2023
Annexure-4; leF&CCIeRarB-&&ZMB—FCpId&!ed 25.05.2023
Annexure-5: Penalty Calculation shes!
Annexure-6: Agenda No-1 of FAC MOM daled 25,04 2023
WPy
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m (e vy ovay) et
A Maharataa Company NTPC Limited

4 Gove of Iiidia Entecprive)

v} averlly wivsy &7 9atway

Pakei Burwadlly Coal Min Ing Project
Ref. No.: 1040/PBCMP/EMG/202Y 163 Dated 24.07.2023
To,
The Director General of Forest,

Ministry of Environment, Forest & Climate Change (MoEF&CC),
New Delhi.

Sub: Diversion of 331.198 Ha of forest land for non-forestry use, in favour of NTPC Ltd.,
for Pakri Barwadih (North-West) Coal Mining Project- Delinking of condition of penal

M‘I:f?ﬂ:d Fumu-nmmmmmm&mwwwmw.
Ref2 RED(CM) Secit PBCMP/EMGI2023/475 Dated 02.06.2023 from NTPC.
muﬂoﬂmupmmzmmmm

Respected Sir,
Application for the diversion of 331.198 ha of forest land for non-forestry use for
PaluiBanvadih(NormWau)OpencastCoathing Project has been submitted to MOEF&CC

Page 1
Coal Miniag Project, Sikri Site 0 Barkagaon, Hazaribag - 225311
7M&et'.uau.,:.:'¢nmﬂmm-mm
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o7 & N @ ffds
‘nlm (wren ATETT &7 IUEY)
A Maharatna Company NTPC Limi ted
(4 Gove. of India Enterprise
qod) avardis wiaar W7 TRET

Pakri Barwadih Coal Mining Project

For Pakri Barwadih (North West) Opencast Coal Mining Project, MDO has been appointed for
start of mining operations and application for the Environment Clearance is being processed by
SEIA, Jharkhand. The EIAVEMP and mining operations at Pakri Barwadih (North Wesf) Coal
Mining Project are not linked in any way with the existing Pakri Barwadih Coal Mining Project.

Please refer to our request letters dated 02.06.2023 & 21.06.2023 at various levels regarding
the subject matter (Coples enclosed as Annexure-2 & 3 respectively). It is requested to kindly
consider for Delinking of above condition of deposition of penal NPV and other penal levies as
imposed in case of diversion of 1026.438 ha forest land for Pakri Barwadih Coal Mining Project
for ptmhmomeeJldeammofPahiBamadh(NormMCMP. So that compliance
ofstnge1mndiﬁmofPahiBmmdih(MWesﬂcMPmnbemrmedtoMoEF&CCm
pmm&dngofsmgeﬂfomstdmnoemdpmjedcmboshmdatﬂmwrﬁeﬁwmtﬂw
country’s coal requirement.

It is requested for your kind support for resolving the above issue.

With Regards.

M
Puge |2

N Pakri Barwadih Coal Minlag Preject, Sikri Sie Office, Barkagaon, Hazaribag - 825311
. Registered Office : mmwcﬂmsw.\m.M|MNum -110 003
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Ref. No.: 1NNPBCWGIMHS

To,
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('mnmn-rm)

ANTPr T ——
NTPC Limited

14 Govt of India Enterprive
YoV Ieudie whaey
Pokri Burcadity ¢ oal Mining Projecs

Dated 03.08.2023

The Director General of Forest,

Ministry of Environ

New Delhi,

Pakri Barwadih

Conl Misiag Project,Sikr She Office, Barkagacn, Hazaribeg - 515311

ment, Forest & Climate Change (MoEF&CC),

I Channel (DFO, H td

wm%mmmmm"lmmw Read, New Delbi ~ 110 993
e

s
S 1w
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A Maharatns Company NTPC Limited
(A Gort of India Emterprive)
vt FeArEtE wimey &g e

Pakri Barvadili Coal Mining Project

Wewuddliketarnmblymbmtthalhediwrdonoﬁoze.mmforaallandpamimto
mmwmnmnumameummmmm.

For Pakr Barwadih (North West) Opencast Coal Mining Project, MDO has been appointed for
mnofnﬂmmmmmhmmm“hmmmw
SEIA, Jharkhand. The EIAEMP and mining operations at Pakri Barwadih (North West) Coal
Mhmmmmmhwmmmmmmwmﬁm

Please refer to our request letters dated 02.06.2023, 21.06.2023, 24.07.2023 at various levels
mxﬁ&uhwbhdma&r(%hsomamuxlmmm. Also NGT
vide Its order dated 01.08.2023 issued “stay” on demand order dated 14.06.2023 from office of

DFO, HmrbagthtForeMdhrhionforpuyhgh penal NPV of Rs 857,52,85,944.32 for
Pakri Barwadih CMP. Copy enclosed as Annexure-5.

ulsmq&mabldndlyuonﬁderhrbeﬁﬂmof above condition of deposition of penal NPV
mmmmaswhmwmmmunmmmwwmmm
Barwadih Coal Mining Project for mdwldeamofPahiBamdi:(Hm
West) CMP, Somuomnpﬁmmofm1mmunofpakﬁ8:wadhmomwm)mpmn
umwmﬁmmmmwlmmmwmmnbe
ammaammmmmunmuwsmumquim
nhmmmwwummmm.
With Regards.

Yours Sincerely,

r.al':r\'ﬂlé

General Manager,

(PB, PB-NW CMP),

NTPC Limited.
Enck A/a

Pagre |2
mmmmmm&mm Hazaribeg - £25311
wm:mh&mm!wmw Rond, New Dellt - 1710 003
2
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tm!mm' vTeE} dtelt fifigs
NTPC (e wowe = )

NTPC Limited
ﬁ n aGommdm&bm

Pwe (du9) 4 ST/Corporate Centre
SHIVAM SRIVASTAVA
Diraclor (Fuel)

Ref. No. 01/DIR(FUEL)/2023/7 Date: 17102023

To,

The Joint Secretary (Thermal)
Ministry of Power,

Government of India,

Shram Shakti Bhawan, Rafi Marg,
New Delhi - 110001.

Sub:- Resolution through Mutual consultation of NGT Kolkata appeal no 20/2023, dated 18.07.2023
(NTPC PBCMP vs State of Jharkhand & Others)- reg.

Dear Sir,

Ministry of Coal (MoC), Gol allocated Pakri Barwadih Coal Mining Project (PBCMP) to NTPC Ltd in 2004, Mining plan
was approved in 2006, The Enﬂmmmtdéaamemhwedhm. Stage-l and Stage-Il forest clearance was
granted by MoEF & CC in 11.05.2010 & 19.09.2010.

HoEF&OChadimuedmmrﬂmlnMabngwiu;ﬁmimposiﬁmufpenalﬂPV{sﬂms}memmd NPV for
the entire forest area (1026Ha]dlwtedfarﬂmeprojedaimgﬁﬂ:m&ta&migagmenbeﬂoﬁﬂﬂmmdﬂm&ﬁed
nala,

NTPC represented the wsebﬁuathaﬂmesmFomlDapmu [GwLof-ﬂ'harldtand)formviewofdedsim
of FAC vide its letter daled 18.05.2023, 02.06.2023, however, DFQ, Hazaribagh vide its Communication dated
14.06.2023 issued a demand notice for payment of Rs 857.52 Cr as per FAC recommendations. Further NTPC
requestad MoEF & CC vide its letter dated 24.07.2023 & 03.08.2023 for review of penalties.

As NTPC had no other option, NTPC approached NGT Kolkata for relief on the issue on 17.07.2023. Three hearings
were heid till date.

In view of above, Ministry of Power intervention is requested 1o lake up the matler with MoEF & CC for resolution of
the issue through mutual consulfation,

Thanking you, Yours faithfu .

Rl
— S4&I§fﬁa7ri's'rivastav33
_ S fean Director (Fuef) & Nominated Owner of Mines

- Corporate Identification Number : L40101DL1975G01007566

TR %I?. do W SR, 7, $RTTR o, ah i, =110 003 2Tol.: 011-24360060,2436 101,898 ¢ Fax :011-24068417
TP Bhawan, Core-1, 5th Fioot, SCOPE Gample,, inatutonal Araa, Lodhi Rosd, New Dei 110003, E-mal : shivamarhvastavantpo.co.in, web sits : wwuac.coln
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U AT, wrud, GZ@ f:'; R
e

Pankaj Agarwal, LA, o M wfde o, 7 Reed-110001

Secreta

Government of India
el il Lo T m“ Iu ‘ l o’.mr

Shram Shaktl Bhawan, New Delhi - 110001
Tele ; 23710271/23711316
Fax ; 23721487
E-mail : secy-power@nic.in
DO No.:11/25/2023-Th.| October 30, 2023

Dearﬁkuﬂmd.mu\.,

nmmqmmmmm.mmmmwmmm
mwmmuinmmmmmmm.mmwmmm
granted by MoEF&CC on 11.05.2010 & 19.09.2010 respectively. PBCMP is an operational mine which
hasproduoad47.?5mmmdwdﬂumm3amwdhmibmmdwaﬂyof
15 million tonnes in FY 23-24 mmbmmwmmﬂwmiMinistry for this fiscal.
PBCMP is a basket mine which supplies to around 20 Thermal Power Plants that are critical to power
supply scenario in the country.

2. NTPC vide letter dated 17.10.2023 (copy enclosed) has informed that MOEF&CC had issued an
amondmon!ium:wmﬂuhwdﬂmdpmdNPV(sﬁmﬂanMbrﬂnmhm
m(i%.%Ha)MthﬁngﬁMambdtdw&n (against requested
15m) on either side of ‘Pakwa Nala’ and ‘Khorra Nala'. However, Dumuhani Nala' needs to be diverted
hrnpmbndmhehaﬂmmﬂpmdﬂm.ﬂ%mbdmmmnsm
of Jharkhand, FormﬁewnfdwishnomeMwhoqCamﬁlhe(FAC).Homm. DFO, Hazaribagh
bwedademaﬂmﬁmhpamdﬁsﬂﬁrszaaperwmmdm. Further, Forest
clearance Stage-ll of Parkri Barwadih (North Wesf) Project has also been finked with the payment of said
penalty. A brief on the Issue is enclosed,

3 Subseqmnﬁy.ﬂ?PCﬂodmmdeﬁeHmbbNGT.Emmwmadmdof
the penalty. mnmmhmwmmwmmmmmmmmm
of DFO, Hazaribagh demand notice dated 14.06.2023. The stay has been extended vide subsequent
orders and mafter is scheduled for hearing on 23.11.2023.

4, mmmmm,maylpmpmamhemummofm.misﬁyuf
Environment Forest and Climate Change (MoEF&CC) & Ministry of Coal for amicable resolution of the
issue. Your kind convenlence s solicited for the proposed meeting,

.S-U..a.o.h.da 4
Yours sincerely
M
Encl: As Above 3% 1o.-2 3
(Pankaj Agarwal)
Ms. Leena Nanadan
Secretary,
Minlstry of Enviomment, Forest and Climats Change
Jor Bagh, New Delhi
V=

Telea
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Pankaj Agarwal, LA, _ *9 Tl w7, T R 110001
Secretary . Govemment of India
o Wk Ministry of Power
Shram Shakt] Bhawan, New Delhi - 110001

Tels : 23710271/23711316
Fax : 23721487

E-mail: s r@nic.i
DO No.14/25/2023-Th, October 30 2005 "
Dear Sni Meena,,

(PBCMP) located in North Karanpura Coaffields, Jharkhand. Stage- and Stage-Il forest clearance was

AawumaybemMHTPcw.wasdbmthakﬁBmdhCodhﬁirqﬁojed
granted by MOEF&CC on 11.05.2010 & 19.09.2010 respectively. PBCMP is an operational ming which

2. NTPGvidelekrdatadﬁ.mmzs{mpyendosed}hashfumadmmMoEF&CChaa issued an ]'
amdmentanOZSabngWMMde{Sﬁmmmﬂmmmmm ,
ama{1026438fh)diwhdbrhmﬁeddomﬁhmwnhgagmmbeudw&n(agdnstmted !
15m) on either side of Pakwa N " and ‘Khorra Nala'. However, ‘Dumuhani Naia’ neadsbbedlﬁ
umdwmbmmmm.mmmwammm

of Jharkhand, hmdmawwmw\q However, DFO, Hazaribagh
hsmdadamarumﬁoalorpamnoms.aw.sz&aspermmmadam. Further, Forest
doa'moaStage-llanakriBmm(thWBQProjadhasdsabaenhkadwimmepaymmtofsald

penalty. A brief on the issue is enclosed.

3. Subﬁequmﬁy,NTPCﬂededbembhnﬂeNGT,EaslemMagammedemdof

4, lnuiawdhed:ove.mylwupmameamgbemhﬁnismeower.Mln&yuf

ammwmumm&cc)amwawummmam
mmrwmmumhmmmm.

-’\nﬂ-lh.do.r
Yours sincerely
Pan =L
Enci: As Above (Pankajso. |o-uz3
Shri Amrit Lal Meena
Ministry of Coal
Shastri Bhawan, New Delh
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proper study before initiating mining activities.
v. The Catchment Area Treatment Plen shall be prepared and

affected by the mining activities of the User agency In the region.

vi.. The mining In the area should be In consonance with the
Wildiifa Management Plan” of North Karanpura. The cost estimate of
Integrated Wildlife Management Plan (IWMP) submitied is based on the
rate of 2010, while approval is being considered in 2023, hence rale
revision has 1o be done based on the present rate,

1. The agenda Hem was conskiered by the AC in s meeting heid on
25.04.2023. The comesponding agenda note may be seen at
www.parivesh.nic.in.
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2. During the mesting, all the facts and background of the proposal, along with
examination of the proposal In the DSS were presented and explalned by the
Member Secrelary before the AC for thelr examination and analysis.
Committes was also apprised of the relevant provisions under other Acts &
Rules relevant to the propasal and their significance.

3. The AC after through deliberation and discussion observed that:

1. The extant proposal was accorded Stage-l approval vide Ministry’s
letter dated 11.05.2010 and Stage-Il/ final approval vide letter dated
17.09.2010, inter-alla stipulating the following condition:
'ﬂnmwuﬂhﬁmmmfwﬂb&ﬂ&ﬂmgmw
along the sides of the Pakwa nallah and Dumhani nafiah from the initial
Yyears under the supervision of the stale forest department”

I The user agency i.e. M/s NTPC submitted a representation dated
09.10.2018 and 18.01.2022 requesied for amendment in the above
mentioned stipulation which appeared as condition no. 7 and 8 In

on the said representation and provide documents as available with the
Smaammmrﬂmlmdbmeimhnlpmpoul.
i In the meantime, Reglonal Offica, Ranchi of this Ministry vide their letier

15.03.2019 for compliance of approvals granted by the MoEF&CC
under FC Act and EP Adl. The committee observed that some of the
wﬂumdFCappranllSmgn-landsmgo-lI)werasﬂpmﬂaﬂy
complied with, including the raising of green beit around Pakwa and
nalla. The commitiee advised the user agency to ensure
compiliance of conditions stipulated In the FC approval.

. The Ministry, vido letters dated 3.09.2019 and 23.02.2022, after
examinalion of the said report, requested comments from the State and
ahoraqueﬁodﬂnlﬁcnukaawupdauacﬁanhthamupu
provisions of the Ministry’s guidelines given under para 1.21 () of
Handbook of Forest (Conservation) Act, 1980.

Govemment of Jharkhand vide letter dated 08.07.2022 submitted

reply in response 1o Ministry's letier dated 29.01.2019 and

was informed:

V.

. 283
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hence collected shall help user agancy to design and develop

green belt under super vision of Forest Depariment. For at his

purpose a reporied Institute, praferably located in the Stats, may

be engaged for dala collection, processing mid interpretation in

effective and excluslva manner. The Institite can also be

requested lo study the entire region of 10 km from the lease
boundaries for temporal land use and its changes.

c. Study of river-aquafer interaction using non-invasive geo-physical

technique In 10 km radius of NTPC Palcibarwadih Coal mine site.

The study may help In delineation of groundwater potential zones,

ground water variation in these zones and may help in water

budgeting 1o the surrounding,
x. The AC observed thal DFO Hazaribagh and the Stale govemment in
the proposal of the 331.188 ha of the mine has mentioned that a 100 m

important rivulel providing water security lo people living downstream.
Likewise, in the Eastern extremity of mining area a 100 m green belt
can be developed along the riverside. Howsver, Dumuhani Nallah

1RO
and submissions made by the Reglonal Officer, IRO Ranchi, the Commitiea
recommeanded to modify the condition no, 8 in Stage-ll approval as under:

The user agency shall restore and conserve the Khorra Nalla (west) and
Pakwa Nalla (east) watersheds on priority basis under supervision of the
forest department and experl hydrologisis/agencies and develop their

553

79




80

11-91/2012FC
1742466/202)

simple interest of 12 % from the date of actual violation committed till the
deposition of penally shall be imposed.

Agenda No. 3
File no, B-14/2018FC(VOL)

Sub; Diversion of 15.981 ha of forest land In RM Block & other villages for
Approach Road, Downhlil Pipe Line Conveyer and Feed & Transfer Point area
for Rama Iron Ore Mine (ML.No. 2621) in favour of M/s JSW Steel Ltd,,
Vijsynagar works Bellary In Bellary District of Kamataka, (Online proposal
No. FP/KA/Others/27780/2017). —regarding.

1. The above subject agenda ltem was considered by Advisory Commitiee (AC)
in its mesting held on 25.04.2023. The Nodal Officer (FCA), Govemment of
Kamataka and IRO Bangalore were present In the mesting.
2. The details of the proposal may be seen at www.parivesh.nic.in.
® 3. The Member Secretary placed all the facts and background of the proposal,
along with examination of the praposal in the DSS, before the Advisory
Committee for examination and analysis. The Commiitee was also apprised
mmmmummaamwmmwwm
amm«ymmﬂmthWmmdmumm

L. The proposal is for construction of approach road, downhill pipe line
conveyer and feed & transfer point area for Rama iron Ore Mine
(ML.No. 2621) in favour of M's JSW Steel Lid., Vijaynagar works

Bellary in Bellary District.

fi. The instant proposal has been accorded the
Ministry vide fts letter of even number dated 31.12.2018 subject to
certain conditions prescribad therein.

05.07.2022.

. iv. In respanse to the Ministry’s cbservation, the State govi. on 15.03.2023

submitted/uploaded a complete report on compliance to conditions
stipulated In the In-principle/Stage-l approval lefter dated 31.12.2018.
v. The user agency has submitted the necessary undertakings to comply
with the conditions stipulated In the Stage-| approval dated 31.12.2018.
vi. The UA has deposited the all the compensatory levies into National

by Deputy
Commissioner, Ballari Digtrict vide No.REV/Mining/FRA/08/2018-19
dated 13.09.2019, REV/mining/FRA/73/2018-19 dated 13.09.2019 and
REV/Mining/FRA/63/2017-18 dated 28.11.2019 and reclificalion letter
No. BLR-DC -33011/12-2021-BLRDC/Forest Ballai DC dated
01.09.2021 and proceeding of vilage Forest Right Committee heid
30.11.2018 along with documentary evidences has been submitted.
vill. AC observed that the State Government has changed the CA land
without Central Government approval providing the justification that

80
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ubject of forest land In favour
NTPC Limited for Pakribarwadih (North West) Opencast Coal Mining
nd) - regarding.

S :Propouliornon-loruﬂmnfm.wahn
of M's
Project In West Forest Division, District Hazaribagh (Jharkha
1.mngmﬂaaanmmmldemdhymammmnﬁm (AC) in Its
meeting held on 25.04.2023. The comespanding zgendanatemaybosaona!
www_parivash.nic.in.
zmwmuﬁu.aﬂmmmbad&gmndofmpmpud..abmmm
amhaﬁonoftrnpmpomlinﬂwDSSmmmdandamhmdbynfn
Member Secretary before the AC for thelr examination and analysis.
comn!hawasaiwappﬁsodofmerdavmmmu
Rules relevant {o the proposal and their significancs.
&mmmrmmdalbmﬂonarﬂdsmssbnobssmdm
i The Government of Jharkhand vide their letter No. Van Bhumi-10/2021-
1664/.P. dated 14.06.2022 submitted the above mentioned proposal
seeking prior approval of the Central Govemment under Section-2 of
the Forest (Conservation) Act, 1980. Legal status of the forest land
for diversion Is Protected Forest land and Jungle Jhadi land
wﬁ:ﬁdm&mmwaﬂzha.mpwﬂwmna@ydmema
Msboonmpododtobeo.ahyﬂnncmonumdwwiau.sm project

affected trees.

i. Compensatory afforestation has been over an area of
683.863 ha of degraded forest land in Hazaribagh West Forest Division.
CA scheme involving financial provision of X87,62282/- has been

submitted for a perlod of 10 years.
is adjoining the 1026.438 ha forest land

ii. The area proposad for diverslon
Mdivertndinfavourdﬁemuseragency.ﬁnaﬂahnanﬂy

Mﬂahhuparmmmantforeﬂmunfﬁm%hammma
026.438 ha of foresl land approved in the past. As reported by the

-t
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182/2018(EZ), constituted a committee 1o Inspect the Pakr Barwadih
Coal Mining Project of M/s NTPC Ltd. and to verify as to whether the
conditions of the Forest Clearance (FC) and Environmental Clearance

b.&dmlmmm:waydamon and
mmmmapmnummﬁmmm
m:ﬂhhnnaﬁonmmommmmafmoiﬂwnamm

rnweﬂad.{usmdym ke i Fah
o entire region of 10 km from the lease
mmmwmwﬂmmnsmn




) 83 557

11-81/2012FC

174246672023

¢. Study of river-aqualer interaction using non-invasive gec-physical
technique in 10 km radius of NTPC Pakribarwadih Coal mine sile.
The study may help in delineation of groundwater potertial 20nes,
ground water variation In these zones and may help In waler
budgeting to the surrounding.

x The AC observed thal the present forest patch of 331.198 Ha of forest
land proposed for diversion is part of larger forest landscape In the area
and s source lo many perennial streams, It was noted that the area
doesn't have any perennial river and the waler availability is enhanced
only by the forests of the area. Hence, a Caichment Area Treatment
plan should be prepared and adhered lo.

xl, The AC observed that as the present area of diversion is adjacent to an
existing mine and more mines would come up in fulure leading to
cluster mining In the ares. Since, the cluster mining would involve
aclivities like breaking of land and removal of earth in the area and

. beyond the entire landscape will be vulnerable to sail eroslon and
sedimentation, Therefore, an integrated soil and water conservation
plan should be prepared and Implemented treating the entire

landscape.

xil. it has been reported by the fleld officers that the present area is jusl
adjoining 1o the already diverted forest area of 1026.438 Ha and Khorra
Nallah saparates these two blocks. The said nallah will largely be
affected by the mining activities hence il should be protected by
idenﬁljrhumddwebplmnmnhehuplol%mﬁmnnamﬂdeto
prevent sedimentation and choking. As observed in the existing mine of
NTPC Pakd Barwadih no amount of siitation dams could prevent the
sediment depositian and choking of streams as overburden is dumped

this _
would be afiected by water crises.

xiL Further it has been recommended by CF Hazarbagh that a water
security plan should epared by the group of experts and adhered

Man Plan® of North Karanpura.
4.%% Advisory Committes;The Commitiee had detsiled
discussion and deliberalion with the Nodal Officer (FCA), Jharkhand and
Officer, IRO Ranchi. After going through the facts of the proposal
and submissions made by the Reglonal Officer, IRO Ranchi, the Commitiee
recommended the proposal for grant of Stage-| approval subject to fuffilment
dmm.mmmammmmnummm
. A team of ialists from field of Soil Engg, Agricutture Engg,
H , GIS & Geology shall be constituted under chairpersonship of
concemed. The team shall continuously study the area for
assessing the Impact of ongoing mining on various
Mmmmrmmﬁmwmmm
annually.
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k.BmunmalsMhspedesmnmmmm:mﬁm,
Eco-restoration, and Conservation Plan shall ba prepared by conducting
proper study before initiating mining activities.

v. The Catchment Area Treatment Plan shall be prepared and
Irmbrnenmda:memdﬂnuserwfwmmtrwntdaﬂ
Nallahs/streams pertaining to instant mining lease/project area.

uAnhMrﬁodwlatﬁmmrmmmionphnshaNbeprapamdand
hﬁemenbdmhmalﬂumrmmybrﬂnmm
affected by the mining activities of the User agency In the region.

vlmnﬂnlmhﬂumahowbahmnmﬁmm1mmed
Wildlife Management Plan” of North Karanpura. The cost estimate of
mmdmhmwmmﬁme}mm&bwmm
rate of 2010, while approval is being considered in 2023, hence rate

viil. Remaining draft minutes are concurred with.

bx. As observed in the existing mine of NTPC Pakri Barwadih no amount of
sl!aﬂondammﬂdpmanlhsadmﬂdapodﬂunanddﬂdmof
stroams as overburden is dumped just adjacent to the nallahs/ streams.

nallah will largely be affected by the mining activities hence

bepmtoctodhyidanﬁfyﬁ-ngmdxwloptu

side of Khomra nallah & Pakwa Nalas that is facing the

prevent further sedimentation and choking.

conditions of approval in case of diversion of 1026.438

tﬁvemdmeqmu has been reporied and
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'25.04.2023. The comesponding agenda note may
www parivesh.nic.in.




